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1. Preamble

O.A No. 87 of 2020 is filed by Sri. Dasu. Manikantaiah, S/o. D. Penchalaiah at Hon'ble NGT
(SZ), Chennai against the illegal mining at River Arani in the village of Sururupalli and
Karani, Nagalapuram Mandal in Chittoor District. The allegation in the Original Application

is sand mining is being done in the guise of dredging in Chittoor district in Andhra Pradesh

against the directions of the Tribunal and also against the EIA Notification, 2006.

Hon'ble NGT, Southern Bench, Chennai vide order dated 21.09.2020 has "appointed a joint.
committee comprising of 1) a Senior Officer from Ministry of Environment, Forests and
Climate Change (MoEF& CC), Regional Office, Chennai, 2) a Senior Scientist from State
Environment Impact Assessment Authority (SEAA), State of Andhra Pradesh, 3) Assistant
Director of Mines and Geology, Chittoor District, 4) Senior Officer from Central Pollution
Control Board (CPCB), Regional Office, Chennai and 5) the District Collector, Chittoor

District to inspect the area in question and submit a factual and action taken report, if there is

any violation found." Copy of the order is enclosed as Annexure - I.

The committee to look into the matter and find out the following:
1. To inspect the Surutpalli Sand reach area of Nagalpuram Mandal.

2. To ascertain whether the sand extraction/ dredging activity taking place in the area is

mining or desolation

W

To ascertain whether Environmental Clearance is required or not

To verify whether the project proponent have obtained all necessary clearances or not

To ascertain whether sand is extracted in excess of permitted quantity or not

o W B

If illegal mining is taking place, the committee is vested with the mandate for damage
assessment to the structures. riparian vegetation, water quality, sand depletion, bed

erosion, increase in ground water depth, etc and to calculate associated Environmental

compensation.

In éompliaﬁce to Hon'ble NGT order dated 21.09.2020, the committee comprising of
following members was composed:

1. Shri D. Markandeyulu IAS, Joint Collector, Chittoor District, Andhra Pradesh

2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate-

3. "Chennai
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4. Dr. C. Palpandi, Scientist 'C', Integrated Regional Office, Ministry of Environment
Forest and Climate Change, Chennai.

5. Shri B. Ashok Kumar, Assistant Director of Mines and Geology, Chittoor, Andhra
Pradesh.

The Joint Committee visited the site on 31.12.2020 and the final report has submitted on
29.10.2021. Copy of the Joint Committee report is enclosed as Annexure - I1.

Hon’ble NGT vide Orders dated 29.10.2021, 26.11.2021, 28.01.2022, 21.02.2022,
28.03.2022 and 01.04.2022 has directed the Joint Committee to assess the Environmental

Compensation payable for the alleged violations noticed by the committee.

11. Surutpalli Sand Reach

The Department of Mines and Geology, Govt. of Andhra Pradesh vide Letter No.
29407Sand/2019 dated 03.09.2019 (copy enclosed as Annexure — III) has permitted-
for excavation of sand at Surutpalli Reach in Surutpalli (Vg), Nagalapuram (M).

e The area permitted for sand mining is 4.709 hectares and the quantity of sand to be

excavated was 47,090 m>. The satellite image as per geo-coordinates is as follows:

Surutpalli Reach

{ Winte 2 descnplion for your map

Figure: Layout of the Surutpalli Sand Reach



e The details of Surutpalli Sand Reach3re as follows:

1 Reach Name Surutpalli J
\ Stream Name Arani l
{ Village Surutpalli ]
W’[andal Nagalapuram ’
Extent in Ha 4.709
Permitted Quantity (m’) 47,090 m’
permission for Excavation Manual
AMP No. & Date Nil
Status of
Statutory EC No. & Date Nil
Clearances
CFO NO & DATE Nil
13°20'12.87"N 79°52'04.78"E
13°20'11.78"N 79°51'55.82"E ‘
L 13°20'07.03"N 79°51'49.16"E
(GeG-eaordinates 13°20'04.66"N 79°51'51.36"E |
13°20'08.80"N 79°51'57.21"E
13°20'09.70"N 79°52'04.89"E

I1I.

Observations and Conclusions of Joint Committee Report dated 29.10.2021

. The committee is of the view that M/s APMDC carried sand excavation in River

Araniar in Sururupalli in Chittoor district with the purpose of extraction of sand for
local needs and not for desiltation purpose of Araniar River. Hence, it is to be

considered as Sand Mining.

. As per Guidelines on Sustainable Sand mining published by Ministry of Environment

Forest and Climate Change, Clearance has to be obtained from District Environmental

Impact Assessment Authority for mining in area less than or equal to 5 ha. .

. "M/s APMDC has carried out sand mining in Surutupalli without obtaining Clearance

from DEIAA and CFE & CFO from APPCB, hence DEIAA, Chittoor and APPCB
may impose Environmental Compensation on defaulting departments like Department
of Mines & Geology. Govt. of Andhra Pradesh / M/s APMDC for carrying out sand
excavation. Currently no mining operations are taking place in the reach and it was

completely filled with water.

. The committee did not observe any environmental impacts or damage to structures

near to reach, indeed found that the river was completely filled with water.
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.M/s APMDC has levied fine of Rs.1,00,000/- on contractor M/s PMR Infra India Pvt, |

Ltd. for violating the conditions of contract.

From the satellite images of March, 2020 it is evident that mining is carried out

outside the permitted boundary.

The committee measured the depth of sand excavation by conventional methods using

tape and it was observed that the average depth of excavation was 1 m.

Assessment of Environmental compensation

As the Surtupalli sand reach operated without obtaining Environmental Clearance and

Consent Documents from Competent Authorities, the entire quantity permitted i.e.,

49.090 m” has considered as illegally mined.

As per the Joint Committee report dated 29.10.2021 observation:

“The committee measured the depth of sand excavation by conventional methods

using tape and it was observed that the average depth of excavation was [ m.”

Therefore, it has been considered that, total quantity of 49,090 m® has excavated from

the reach.
As per the Hon’ble NGT Order dated 26.11.2021, Pont No. 1:

“...the inspection report submitted by the 4" Respondent stating that since permitred
Quamity has been exhausted, they have directed the District Sand (Wicer M's
-APMDC Limited, Chittoor to stop the sand quarrying operation in Surutpalli Sand
reach of Nagalapuram Mandal and also mentioned that they have imposed certain

penallty for excess extraction of the sand.... "

As already penalty imposed on excess mined out sand, the excess quantity has not

been considered for calculation of environmental compensation.

. . ) ~ . .« e
The committee has considered 49,090 m” of sand as illegal mining and assessed.

Environmental Compensation for the quantity of sand illegally mined. In compliance to

Hon’ble NGT orders, committee has calculated EC based on Approach-1 of Hon’ble NGT

order dated 26-02-2021 in the matter of OA 360/2015 (PB). The prize of the sand fixed by

Government of AP is Rs.190.50 /- per cubic meter at the reach and it is used for calculating

EC. As per Approach-1, EC is ascertained using formula:



EC=D * (I1+RF + DF)

Where

EC= Environmental Compensation
RF=Risk Factor=0.25

DF= Deterrence Factor (DF).

D = Excess Extraction x Market Value-of the material-per-MT-or-m’

DF =03 if Z/X=0.11 to 0.40 DF
=0.6if Z/X=0.411t00.70

=1if Z/X>=0.71
Where Z is Excess Extraction in m® and X is permitted extraction in m’
\ S.No Component Amount per Ton = Amount per CbM
RS | RS
1 | Revenue for incidental Expenditure for 204
| policy implementation (Incl 5% GST on |
‘i ‘\ Sand)
ir 2 \ Seigniorage Fee 33
3 ) DMF 98% 9.8
4 | DMF 2% 0.2
5 | Merit 1
" 6 | Operational Cost & Service Charge- 127 190.50
|  APMDC
___i’,r,f Total s ;_ ]
EC Calculation:
Permitted quantity of sand in CBM (X) = 49,090 m’
Actual Quantity of sand mined in CBM (Y) = 49,090 m’
Quantity of sand mined in excess of permitted quantity in CBM (Z) = 49,090 m’ is.
considered as illegal mining as it was carricd out without obtaining EC

Exceedance in extraction (Z/X) = 49,090 m’ /49,090 m® = 1.00

D (Where D = Z x Market Value-of the- material-per-MT-or-m’) = 49090 x 190.50 =

93,51,645/-.
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Environmental Compensation = 9351645 * (1 +0.25 + 1.0) = 9351645 * 2.25

=Rs. 2,10,41,201/-
Rupees Two crore ten lakhs forty-one thousand two hundred and one ohly

V. Conclusions of members of MOEFCC & CPCB

The project proponent has mined 49090 m3 of sand from surtupalli sand reach without
obtaining Environmental Clearance hence members of MOEFCC & CPCB has considered it
as illegal mining. As directed by Hon’ble NGT committee has assessed an Environmental

Compensation of Rs. 2,10,41,201/- (Rupees Two crore ten lakhs forty-one thousand two

hundred and one only).

V1. Differing points by the District Collector, Chittoor and the Asst. Director of Mines
and Geology, Chittoor

| "The District Collector, Chittoor and the Asst. Director of Mines and Geology.
Chittoor differ from the opinion of the other two members of the Committee from Ministry of
Environment, Forest and Climate Change and Central Pollution Control board on the

conclusion part above duly describing as given below:

1. As per Walt-Act Rule 23-(1) (a); Sand mining shall not be permitted in notified areas
expect for local use in the Village or towns bordering the streams, Transportation of
sand from these notified areas through mechanical means out of the local jurisdiction
shall be banned.

2 The District Collector, Chittoor has granted permission for manual excavation of sand
in Surutupalli sand reach for local needs and permitted transportation of 'sand from

‘reach area to specified stockyard by means of bullock carts / tractors trolleys only, as
rightly observed by the Committee but not for de-siltation purpose.

3 Government of Andhra Pradesh has constituted a Group of Ministers (0 tinalize
modalities of New Sand Policy in the interest of sustainable sand mining, compliance
to environmental regulations, ensuring affordable prices of sand and raising valuable
public revenues to the state exchequer. The Group of Ministers studied the existing
policy framework of various states and the Government of India guidelines on sand.
and made certain recommendations for the policy and after careful examination of

recommendations of the Group of Ministers, issued New Sand Policy — 2019 vide
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G.0.Ms.No.70 & 71. Industries, Infrastructure. Investment & Commerce (Mines — II)
Department, Dt:04-09-2019 in which. Environmental Clearance, Consent for
Establishment and Consent for Operation are required for IV and above order streams,
but not for L, II, IIT order streams. Irrigation department has classified the Araniyar
river which flows through Surutupalli as III"* order stream. Hence, the Environmental
Clearance and Consent for Establishment & Operation are not warranted for sand

excavation in the above authorized Surutupalli sand reach as per the said policy.

Hence the compensation fixed by the MOEFCC & CPCB members is hereby
differed and may not be considerable.

Juad o)

NS Shri. Hau W-\.« M Dr. Suresh Babu Pasupuleti,
" District Collector, Chittoor District, Scientist ‘D’, MoEF&CC,
Andhra Pradesh

Integrated Regional Office, Vijayawada.

| MLM&T (Cowr

o o

Smt. Mahima T hri. P.Prakash ﬁumar.

, Scientist-D Assistant Director of Mines and Geology.
Central Pollution Control Board Chittoor, Andhra Pradesh.

Regional Directorate, Chennali



Item No.03:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

I.A. No. 69 of 2020 (SZ) &
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Original Application No. 87 of 2020 (SZ)

(Through Video Conference)
IN THE MATTER OF

Dasu. Manikantaiah
...Applicant(s)

Versus
Union of India and others.
...Respondent(s)
Date of order: 21.09.2020.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): Sri. Kamalesh Kannan

For Respondent(s): Sri. G.M. Syed Nurullah Sheriff for R1
Sri. Basu represented Smt. Maduri Donti Reddy
for R2 to R6

ORDER

1. The above case has been posted to today for completion of
pleadings and also for appearance for parties.

1



When the matter came up for hearing today through Video
Conference, Sri. Kamalesh Kannan represented the applicant. Sri.
G.M. Syed Nurullah Sheriff represented 1st respondent and Sri.
Basu represented Smt. Maduri Donti Reddy who is appearing for
respondents 2 to 6 and submitted that since she is not well, she is
not appearing before this Tribunal and wanted some time for filing
their reply statement.

We have also received the inspection report submitted by the 4th
respondent, stating that since the permitted quantity has been
exhausted, they have directed the District Sand Officer M/s.
APMDC Ltd., Chittoor to stop the sand quarrying operation in
Surutpalli Sand reach of Nagalpuram Mandal and also mentioned
that they have imposed certain penalty for excess extraction of the
sand.

They have not mentioned in the report, as to whether any
environmental clearance is required for such purposes and the
same has been obtained or not as well.

Even the Ministry of Environment, Forests and Climate Change
(MoEF & CC) had filed a reply statement where also they did not
mention whether in the instant case, environmental clearance is
required or not. Instead, they said that if is dredging it is not
required and if it is sand mining, environmental clearance is

required. Such an evasive statement is not expected from the
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Ministry.

6. When there is an allegation in the Original Application that the
sand mining is being done in the guise of dredging in state of
Andhra Pradesh against the directions of the Tribunal and also
against the EIA Notification, 2006, then the Ministry should have
obtained some report form their Regional office, regarding the
allegations in the application and should have come with their
concrete suggestion as to whether environmental clearance is
required in a particular matter or not.

7. When this was pointed out, the learned counsel appearing for the
Ministry of Environment, Forests and Climate change (MoEF &
CC) submitted that they will get a detailed report from the
Regional Office regarding the allegations in the application
independently.

8. We have directed the applicant to take steps to implead M/s.
APMDC to whom permission was granted by the District Collector,
Chittoor, to extract sand from the sand reaches in this area and if
they have violated the statutory provision, without hearing them,
it is not proper for this Tribunal to pass any order.

9. When this was pointed out the learned counsel appearing for the
applicant submitted that he will take steps to implead them as
party in the proceedings.

10. The learned counsel appearing for the applicant submitted that
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12.

13.
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even today the illegal mining is going on.

So under such circumstances, we feel that it is necessary to get a
factual report by appointing an independent joint committee for
this purpose. So, we appoint a joint committee comprising of 1) a
Senior Officer from Ministry of Environment, Forests and Climate
Change (MoEF & CC), Regional Office, Chennai, 2) a Senior
Scientist from State Environment Impact Assessment Authority
(SEIAA), State of Andhra Pradesh 3) Assistant Director of Mines
and Geology, Chittoor District 4) Senior Officer from Central
Pollution Control Board (CPCB), Regional Office, Chennai and 95)
the Distinct Collector, Chittoor District to inspect the area in
question and submit a factual and action taken report, if there is
any violation found.

The committee is directed to go into the question as to whether the
activity that is being carried out in that area requires any
environmental clearance as provided under EIA Notification, 2006
and as per the directions of the Hon’ble Apex Court in (Deepak
Kumar Vs State of Haryana , (2012) 4 SCC 629).1If there is any
violation then, they are directed to assess the environmental
compensation

The committee is also directed to go into the question as to
whether what is nature of activity that is being done by the user

agency, whether they are involved only in dredging for the purpose
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of clearing the river bed, so as to enable the free flow of water or in
the guise of dredging, they are doing sand mining without
obtaining necessary clearances and how the sand is being dealt
with, whether it has been used for commercial purpose or for
spreading the same in the area where replenishment of sand is
required under the Sustainable Sand Mining Policy of the Central
Government.

14. The committee is also directed to ascertain the quantity of sand
that is being extracted by user agency for the purpose of
assessing the environmental compensation.

15. The applicant is also directed to produce a set of papers to the
members of the committee within a week, so as to avoid the delay
in submitting the report by them.

16. The Ministry of Environment, Forest and Climate change (MoEF &
CC) Regional Office, Chennai will be the nodal agency for co-
ordination and for providing necessary logistics for this purpose.

17.The committee as well as the official respondents are directed to
submit the report in this regard respectively on or before 06.11.2020
by e-filing along with required hard copies to be produced as per
rules.

18. The Registry is directed to communicate this order to the members of
the committee immediately through e-mail, so as to enable them to

comply with the direction.
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19. For completion of pleadings, filing of response and also for

consideration of report, post on 06.11.2020.

................................. J.M.
(Justice K. Ramakrishnan)

I.A. No.69 & 70/2020 in
O.A. No.87/2020,
21st September 2020. Sr.
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I Preamble

0O.A No. 87 of 2020 is filed by Sri. Dasu. Manikantaiah, S/o. D.Penchalaiah at Hon’ble NGT
(§Z), Chennai against the illegal mining at River Arani in the village of Surutupalli and
Karani, Nagalapuram mandal in Chittoor District. The allegation in the Original Application
1s sand mining is being done in the guise of dredging in Chittoor district in Andhra Pradesh
against the directions of the Tribunal and also against the EIA Notification, 2006.Hon’ble
NGT has directed the committee to find out as to whether the activity that is being carried out
requires any Environmental Clearance under EIA Notification, 2006 or not and if there is any
violation, the committee has to assess Environmental Compensation. The committee has to
inspect the area and submit factual and action taken report, if there is any violation found to
Hon’ble Tribunal.

11 Hon’ble NGT orders

Hon’ble NGT, Southern Bench, Chennai in Original Application No. 8§7/2020 in the matter of
Dasu. ManikantaiahVs Union of India & Ors vide order dated 21-09-2020 has “appointed a
joint committee comprising of 1) a Senior Officer from Ministry of Environment,
Forests and Climate Change (MoEF& CC), Regional Office, Chennai, 2) a Senior
Scientist from State Environment Impact Assessment Authority(SEIAA), State of
Andhra Pradesh 3) Assistant Director of Mines and Geology, Chittoor District 4)
Senior Officer from Central Pollution Control Board (CPCB), Regional Office,
Chennai and 5)the District Collector, Chittoor District to inspect the area in question
and submit a factual and action taken report, if there is any violation found.” Copy of

the order is enclosed as Annexure-I.

111 Composition and scope of the Committee

In compliance to Hon’ble NGT order dated 21.09.2020, the committee comprising of
following members was composed:
1. Shri D. Markandeyulu IAS, Joint Collector, Chittoor District, Andhra Pradesh
2. Smt. Mahima T, Scientist-D, Central Pollution Control Board, Regional Directorate-

Chennai
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3. Dr. C. Palpandi, Scientist ‘C’, Integrated Regional Office, Ministry of Environment

Forest and Climate Change, Chennai.

4. Shri B. Ashok Kumar, Assistant Director of Mines and Geology, Chittoor, Andhra

Pradesh.

The committee visited the site on 31-12-2020. The representative from the SEIAA,

Andhra Pradesh has not participated in the site visit.

Scope of Study of the Committee

The committee to look into the matter and find out the following:

1.
2.

8
4.
.

To inspect the Surutpalli Sand reach area of Nagalpuram Mandal.

To ascertain whether the sand extraction/ dredging activity taking place in the area is
mining or desiltation

To ascertain whether Environmental Clearance is required or not

To verify whether the project proponent have obtained all necessary clearances or not

To ascertain whether sand is extracted in excess of permitted quantity or not

If illegal mining is taking place, the committee is vested with the mandate for damage

assessment to the structures, riparian vegetation, water quality, sand depletion, bed erosion,

increase in ground water depth, etc and to calculate associated Environmental compensation.

v

Prevailing Sand Mining Policy, 2019 in Andhra Pradesh

Government of Andhra Pradesh has introduced New Sand Mining Policy, 2019 with effect

from 04-09-2019. Salient features of new sand mining policy are as follows:

I

Sand excavation in river streams of I, IT & III order will be regulated by the District
Administration for consumption within the district for local domestic needs and
Government sponsored weaker section housing schemes. The excavation shall be
manual and no mechanical means be allowed for excavation. Sand sourced from the
streams of I, II & III order shall be transported to nearest specified stockyards for
subsequent disposal by M/s APMDC Ltd., to the end consumers. Sand should be
made available for Government sponsored weaker section housing schemes free of

cost duly paying applicable charges.
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2. Sand may be sourced from streams of I, II, and III order for local needs by bullock
carts. In such cases the Tahsildar of the mandal concerned shall issue a permit on
payment of sale price per ton, as fixed by the Government.

3. Sand extraction in river streams of IV, V and higher order will be permitted subject to
Andhra Pradesh Minor Mineral Concession Rules (APMMC), 1966, Environment
Protection Act, Environment Impact Assessment (EIA) notification, 2006 issued by
Ministry of Environment Forest & Climate Change and the Rules made thereunder
and all applicable Rules &b Regulations in vogue.

4. The District Collector shall obtain statutory Clearances such as Approved Mining
Plan, Environmental Clearance, Consent for Establishment and Consent for Operation
from the competent authorities prior to commencement of operations and handover
the sand reaches to M/s APMDC Ltd for operations.

5. M/s APMDC Ltd., shall

e Put in place an online system for registration of end consumers and transporters,
receipt of orders directly from the end consumers, collection of payments and
remittance to the treasury account of the State government online and maintenance of
stockyards, disposal of sand from the stockyards and real time tracking of sand
carrying vehicles.

e Allot the work of sand extraction, loading and transportation of sand to stockyard,
ramp maintenance, loading of sand to despatch vehicles at the stockyard through a
competitive reverse tendering process.

e Install weigh bridges at the stockyards and CCTV cameras at sand reaches and

stockyards to monitor sand operations and vehicular movement.

Y Findings of the committee during visit, interaction with villagers & concerned
departments and by using satellite images

As per the allegations made in the complaint, the committee visited Surutupalli sand reach on

31-12-2020 and discussed with concerned departments. The following are observations of

Integrated Regional Office MOEFCC, Chennai and CPCB - Regional Directorate, Chennai.

The Joint Collector, Chittoor district and Asst. Director of Mines and Geology have not

agreed with the following findings.

1. The reach is located on River Araniar at Surutupalli, Nagalapuram mandal in Chittoor
district. Irrigation department has classified Araniar River as 3™ order stream.

5
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From the letter no. 2940/sand/2019 dated 03.09.2019 addressed by Asst. Director of
Mines and Geology, Chittoor to the Director of Mines & geology, Ibrahimpatnam,
krishna district, it is understood that to bridge the shortfall of the sand demand-
supply, sand excavation was taken up in surutupalli sand reach (Copy of the letter is
enclosed as Annexure — II). Detailed scientific assessment on the quantity of sand
available in the AraniarRiver in Surutupalli and depth up to which sand can be
excavated was not made. The quantity of silt accumulated in the river was not
assessed before sand excavation, hence it cannot be termed as desiltation. Sand
excavation in Surutupalli was taken up for local needs within the District only.

However, it has to be treated as mining activity.

As per guidelines on Sustainable Sand Mining published by Ministry of Environment
Forest and Climate Change, for mining of minor minerals (sand is a minor mineral)
falling under category ‘B2’ for less than or equal to five hectares, permission has to be
obtained by “District Environment Impact Assessment Authority” (DEIAA).
However based on joint inspection report of Mines & Geology, AP irrigation
department and Ground Water Department, AP, District Collector has accorded
permission for sand excavation in surutpalli. Reported that AP sand Mining Policy,
2019, does not clearly specify whether EC is required or not for 3 order streams and
due to lack of clarity Mines & Geology has not obtained EC. The committee is of the
view that for mining of sand from surutupalli sand reach Environmental Clearance
from DEIAA was required however M/s APMDC has carried out sand excavation
without obtaining necessary clearances / permissions from DEIAA. M/s APMDC has
not obtained “Consent for Establishment” and “Consent for Operation from APPCB.

Andhra Pradesh Mineral Development Corporation has contracted the reach to M/s
P.M.R Infra India Pvt Ltd on 25.09.2019 to extract 47,090m3 of sand from 4.7 ha
area. (depth 1m).In the contract APMDC has specified the condition that sand
excavation shall be carried out manually from the reach and mechanical devices
should not be used for sand excavation. (Copy of the relevant portions of the contract

is enclosed as Annexure — I1I).
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5. District Environment Impact Assessment Authority may impose Environmental
Compensation on defaulting department for carrying out sand excavation in river

Araniar in Surutupalli without obtaining EC.

6. The committee interacted with the villagers and they informed that heavy machineries
were used for sand excavation and showed photos and videos to the committee
members. From the videos & photos presented by villagers and by discussion with
concerned departments, the committee is of the view that heavy machineries like
proclian, JCB were used for loading the sand into trucks & tippers and not for sand
excavation. Though APMDC has specified that the “contractor must prohibit heavy
vehicles near sand reaches and sand should be transported to the designated
stockyards through tractor trolleys only” but the contractor has not complied with the
conditions stipulated in the contract and has used heavy vehicles for transportation of
sand from reach to stockyard. M/s APMDC and District Collectorate, Chittoor shall
levy fine against the contractor for violating the conditions of the contract. Mines
Department officials have informed that they have inspected the Surutupalli sand
reach on 25-06-2020 and noticed one Poclain at above sand reach and same was
seized as per New Sand Policy 2019 and imposed Penalty of Rs.1,00,000/- under sub
rule 16 (i) of Rule 9-B of APMMC Rules, 1966. Reported that the vehicles used for
transportation of sand are fitted with GPS.

7. The area permitted by M/s APMDC for mining is 4.7 Ha, M/s APMDC has fixed the

sand mining fee as Rs 89/- per metric tonne of sand.

8. On the day of committee inspection no activity was observed in surutupalli sand
reach. Two ramps were found, one ramp is used by villagers and was also used for
movement of heavy vehicles for loading of sand. Another ramp was established by
M/s APMDC for the purpose of sand excavation, CCTV was installed at this ramp
used for sand excavation only.

0. As per Sustainable sand mining guidelines, the distance from mine and any permanent
structure shall be more than 500 m but the aerial distance between Chennai —
Tirupathi Highway and sand reach (point Al) is 140 m which is in violation of

guidelines.
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10. From the satellite images of March, 2020 it is evident that mining is carried out
outside the permitted boundary. On comparison of satellite images of June, 2019 and
March, 2020 the committee is of the view that M/s APMDC may have strengthened
the existing kaccha village road for movement of heavy vehicles. During the
committee visit, the ramp used for movement of heavy vehicles was not there. The
villagers informed that the ramp was removed by M/s APMDC on closure of the

reach which M/s APMDC informed that ramp was washed away during monsoon.

Ruis

e | Path | Poygon | Crde | psth | Dpolygon |
Measure the distance or area of a geometric shape on the ground

1.18 | Kiometers |

Satellite image of 31.03.2020 clearly showing the boundary point

——
Ramp 2 used as village road
and used for movement of

' Chennai tirupathi
highway

' Ramp 1 used for sand
excavation where CCTV
- is installed

heavy vehicles




Satellite image of
02.06.2019 where

. akaccharoad can |
: be seen

11.  Reported that the mining activity was stopped during June, 2020 and stockyard was
closed during September, 2020, however production and dispatch registers were not
shown to the committee, hence the committee could not ascertain the exact quantity of

sand mined in the reach.

12 During the time of visit the reach was completely filled with water, poles/ pillars for

demarcation of boundary could not be traced.

13. The committee did not observe any environmental impacts and damage to structures
on account of mining in Surutupalli. In turn it was observed that the reach area was
filled with water while the same area appears dry in the historical satellite images.

Department of Mines and Geology also confirmed this that post sand excavation, the

area 1s filled with water.

Photos taken during inspection showing that the reach is completely filled with water.
9



14.

15,

16.

VI

2

The committee measured the depth of sand excavation by conventional methods using

tape and it was observed that the average depth of excavation was 1m.

M/s APMDC in consultation with Mines & Geology and Irrigation department shall
prepare a closure plan for closing the reach. M/s APMDC and District Collectorate
shall strengthen the supervision and monitoring activity so as to regulate mining

activity

It was reported by Police department that from December, 2019 to December, 2020,
Police department have seized 15 vehicles and criminal cases are registered against

them.

Conclusions of MOEFCC & CPCB

The committee is of the view that M/s APMDC carried sand excavation in River
Araniar in Sururupalli in Chittoor district with the purpose of extraction of sand for
local needs and not for desiltation purpose of Araniar River. Hence, it is to be

considered as Sand Mining.

As per Guidelines on Sustainable Sand mining published by Ministry of Environment
Forest and Climate Change, Clearance has to be obtained from District Environmental

Impact Assessment Authority for mining in area less than or equal to Sha.

M/s APMDC has carried out sand mining in Surutupalli without obtaining Clearance
from DEIAA and CFE & CFO from APPCB, hence DEIAA, Chittoor and APPCB
may impose Environmental Compensation on defaulting departments like Department
of Mines & Geology, Govt. of Andhra Pradesh / M/s APMDC for carrying out sand
excavation. Currently no mining operations are taking place in the reach and it was

completely filled with water.

The committee did not observe any environmental impacts or damage to structures

near to reach, indeed found that the river was completely filled with water.

M/s APMDC has levied fine of RS.1,00,000/- on contractor M/s PMR Infra India Pvt
LTD for violating the conditions of contract.

10
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VIL Differing points by the District Collector, Chittoor and the Asst. Director of Mines

and Geology, Chittoor

Fhe District: Collector. Chittoor and the Asst. Director of Mines and  Geaology.
Chittoorditter from the opinion of the other two members of the Committee from Ministry of
Environment. Forest and Climate Change and Cenwral Pollution Control boardonthepoints2

(» 3 > : . £y . - g - " : e ®
&3 mentioned under conclusion part above duly describing as given below-

L. The District Collector. Chittoor has granted permission for manual excavation of sand
m Surutupalli sand reach tor local needs and permitted transportation ot sand from
reach area to specified stockyard by means of bullock carts 7 tractors trollevs only. as

rightly observed by the Committee but not for de-siltation purposc.

[ ]

Government of Andhra Pradesh has constituted a Group of Ministers 1o finalize
modalities of New Sand Policy in the interest of sustainable sand mining. compliance
to environmental regulations. ensuring aftordable prices of sand and raising valuable
public revenues 1o the state exchequer. The Group ot Ministers studied the existing
policy framework of various states and the Government of India guidelines on sand
and made certain recommendations for the policy and after caretul examination of
recommendations of the Group of Ministers. issued New Sand Policy 2019 vide
G.OMsN0.70 & 71, Industries, Infrastructure. Investment & Commerce (Mines - 1)
Department, Dt04-09-2019 in which.  Environmental  Clearance. Consent  for
Establishment and Consent for Operation are required for IV and above order streams.
but not for L. [, HT order streams sinee it 1s only for local consumption needs and not
commercial mining. Irrigation department has classified the Arantyvarriver which
flows through Surutupalli as [ order stcam. Hence. the Environmental Clearance
and Consent for Establishment & Operation are not warranted tor sand excavation in

the above authorizedSurutupalli sand reach as per the sad policy.

(\‘; N 4
LY v s AA\J« -

- (- /Jh/ﬂmd/
ShriM. Hari Narayanan [AS. Dr. ¢ Palpandi 7~
District Collector. Chittoor District Scm"m.sl L . ‘
nteerated Region: Tice. Ministry ot
Andhra Pradesh Integrated Regional Office. ! I
UQTR‘CT COLLECTOr Foy ironment Forest and Climate Change,

CHITTOOR. Chennat
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= Bl i

Scientist-D Assistant Director of Mines and Geology,
Central Pollution Control Board Chittoor, Andhra Pradesh
Regional Directorate-Chennai

12
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BEFORE THE NATIONAL GREEN TRIBUNAL

Item No.13:

SOUTHERN ZONE, CHENNAI
Original Application No. 87 of 2020 (SZ) &
I.A. No. 70 of 2020 (SZ)

(Through Video Conference)

IN THE MATTER OF
...Applicant(s)

Dasu. Manikantaiah | \

g ) Versus :
1 ' ) ‘ ' Eeispo dent(s)

a?d others B

7\&/

f Union of In

\\ \«

— \ ,“A Date of or 2}(07 2021.
\@ ~\ CORAM: “ Z @ — :‘.E \‘

JI'ISTICE K. RAMAKRISHNAN, JUDICEJL MEM

\Q’ HONBLE\MI B
\@ HQMMR I%K SATYAGGR%}EXPERT MEMBER %‘?

,t" A s
For Applican ( -ﬁr Kamalesh, Kannan o

A o O
For Respondent(s) Mr As}uk Ahamed represenfed :
w Mséy ]ﬁb:ﬁl‘léﬁ%%enff for R w

‘Smt .,.u,

Ty,

P 5
o,
e

V&V

A

-

"

/i/{\

a'url Donti Red ) y f RZ&to?R6

ORDER
1. The above case has been posted to today for filing the reports as

directed by this tribunal.

0. When the matter came up for hearing today through Video



Y

-

3. Notice sent to 7th respondent was

* Ashik Ahamed represented MTr.

’I _'L -
97 |
icant.
Conference Mr. Kamalesh Kannan represented the applicant. Mr.
G.M. Syed Nurullah Sheriff

=

Maduri Donti Reddy

Counsel for 1st respondent and Mrs.

represented respondents 2 to 6.
returned with endorsement,

unclaimed. But in the '~f'end0rsement it was mentioned that

whenever the official from the Post Ofﬁce went there, they could
BT
not serve the notice or glgeflntlmatlon as the door was looked.

There is igthﬁnentmneaﬂ as tomwhether any! mﬁt was made
0s n espo sible person

to glve 1nt1mat1on to any of the r

by th ;)
who ake ‘notice on the1r behalf Unless such a%‘xe cise is

\ oéh % éta' ps before t
un

: tlce can_ be Brllﬁthrough”/

service on them, soj@ enable this ?’w to proceed against

them, if they did not appear in their absence in accordance with

law.
As per order dated 25.02.2021, when this Tribunal found that
some of the members of the committee did not sign the report,

namely, the District Collector and the Mining Department as they
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are in disagreement with the conclusion by the Ministry of
Environment, Forests and Climate Change and Central Pollution
Control Board. But we have mentioned in the earlier order that
even if the members have got any dissenting opinion that must be
1ncorporated in the report and along with the reasons by the

authorltles who are commg w1th a d1fferent conclusion than the

conclus1on given | by the State Author1t1es and that must also form

- ? |‘l 'a ,‘,‘ ;\

part of the conclusmn portlon leavmg the legality of the objections

alsed to cons1dered by thlS Tnbunal

#_.__

. When ,thi

s pomted out the learned counsel<a peging for

wronment Forests and Chmate Change‘@ F&CC)

te Department submitted that they w111 cq & ys with

i 2 '\} -).- 3
ion#gnd accordlngly the matter was Qriginally posted
Ly
21 anr%:chereafter tk tvt%r was adjoul&d from{
t_Lﬁc fon. Therenftfil'i matter as fta%yup on

!
time 0
ven onrthat day since no orts ha filed as

14.07.2%

directed, thi@unal ‘had ng\é.B more ﬁ‘Wor them to file

the report and poMe case to today, Even today no such
report has been filed so far. Instead we have received the
independent report filed by the Assistant Director, Mines and
Geology Department, Chittoor District expressing their views on
the observations made by the committee said to be their

dissenting note. But that also did not show as to how they are
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differing from the finding arrived at by the other committee
members but only giving the general procedure that they were
following for the purpose doing the work in such matters along
with some Annexure,

Though the learned counsel appe_aring for the State Department
submitted that they have aiready t'rledltheir counter statements by
e-filing, the same has not been received by the office. When this

was  pointed, the learned ‘cmmsel appearing for the State

Departmegs gmnltted that they will verify from*theboffice and if
there is an fect they w1lI rectlfy the same as Wﬁ

™ :
The ttee is dlrected to ﬁle the report as dlrfwy this

rléclue as to how such reports w111 have tojbe filed as

g c ® - =

mentlcgfd mg}fe order in OA. No. 152 of 2021 1Q~whlcéalso the
on—

into

sangi Qommrt%has been avp,p%;t’é'd by this Tribdnal

the a%on %‘de in that ?@\ Qi§ é’ #
o

3 <
They ar%%cted tofs%glt eir resp tty‘e,,report i:rected by
RTINS

this Tribuna] complete t ings on o ye 23.08.2021

by e-filing in the fom searchable PW OCR Support PDF and

not in the form of Image PDF‘along with necessary hardcopies to

be produced.

. The Registry is directed to communicate this order to the members
of the committee and also to the official respondents immediately

through e-mail, so as to enable them to comply with the direction.
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10.
0-For appearance of 7 respondent, completion of pleadings and

also for consideration of reports, post on 23.08.2021.

Sd/--
................................. J.M.

_~(Justice K. Ramakrishnan)

Sd/--

................................ E.M.

&

e | (D&. Satyagopal)
O.A. N0.87/20% /*;, ST )
LA. No.70 0§2020°(2) | *

2224 July, 2021.Sr.”




([})(l?]‘\’//l\il{’T\_lMEN'l' OF ANDRHA PRADESI
PARTMEN B MINES & GEOLOGY

['rom

G. Venkateswarulu, M, Sc..

Asst. Director of Mines & Geolopy
Chittoor. .

To
The Director of Mines & Geolowy
[brhimpatnam, Krishna Dt. -

Letter No. 2940/Sand/2019 . Dated: 03.09.2019.

Sir,
Sub:- Sand - Office of the Asst. Di "Mi
'md\/\ o l,,uT Ul: lhu., Asst. Director of Mines and Geology, Chittoor - Identification
‘ pproval of three sand reaches — Information Submitted — e,

Ref:- 1

2

Govt. Memo.No.3066/M-11(1 )/2016-17, Dt:08.07.2019.

Note approval of the Distri ) . .
31.()8.%(1)19- al of the District Collector and Magistrate, Chittoor dated:

Aok ok ok ok

. Iinvite kind attention to the subject and references cited and submit that vide refercnce
1" cited the Government of A.P., has directed the District authorities to take steps to identify
new Sand reaches & De-silting points on war footing basis to bridge the shortfall of the suu;Jl
d'cmand-suppl)-' n the state. Subsequently, the Collector & District Magistrate, Chittoor has
directed to conduct a joint inspection with line departments i.e. Ground Water, [mnmoﬁ, RWS
and Mines & Geology Departments for identification of new sand reaches in th»:’ DisLD;'ict.

In this connection, it is submitted that this office Technical staff along with line
Departments have been conducted joint inspection on various dates during the July & August
months and identified the following reaches in the jurisdiction of Asst. Director of Mines &
Geology, Chittoor. All these three sand reaches are below 3" order and kel v 3" order streams
only. Further it is submitted that the Collector and District Magistrate has approved three sand

reaches in this office jurisdiction for excavation of sand as detailed below.

Sl. | Name of the reach & Geo Extent in Hect Bemark |
No Location co-ordinates & Qty. in CBM emarks |
Nandanoor Reachin | 13 1532.50 N | 7909 20.36E All the line
0l Nandanoor Vg., 13154443 N | 79091491 E | 4.870 Hect. Departments have |
G.D.Nellore 131542.74N | 7909 11.31E | (48,700 M) given feasibility |
Mandal. 131530.75N | 79091676 E for excavation of sand. |
P llam Reach 133629.09N | 7933 56.55E All the line 1
, | enumalidl \Lv 133627.49N | 7933 56.68 E | 4.110 Hect. Departments have -
02 |inPenumallam Vg, | 133¢3565N | 7934 18.03 E | (41,100 M) given feasibility
Yerpedu Mandal. | 133638.02N | 7934 17.60 E for excavation of sand.
320 287N | 296 0478 B Allhelive |
: [ B20ILTNY 995y 5567 E Departments have |
Surutpalli Reach in | 1320 07.03N'} 79 51 49 16 E | 4.709 Hect. given feasibility
03 Surutpalli (Vg), lf 20 04.66 N 79515136 E | (47,090 M3) for excavation of sand.
Nagalapuram (M) | 1320 ggsgg 79515721 E
1320 09.7
7952 04.89 E ]
1 the

This is submitted for

matter.

favour of information and taking further necessary action 1

Yours faithfully,

0

/ {
S S S L:/J’,‘.

T P g
Asst. Director of Mines & Geology,

Chittoor
. Chittoor for favour of information.
2

Copy submilted to the Dy. Director of Mines & Geolog

1
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SSTF Y IR ANDHRA PRADESH
Uit D ‘3)20193499(, T g5 sERl |
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AGREEMENT

=

‘This Agreement is made‘onsthis 25t day. of September, 2019 by and between:
The And.hra Pm&é_sh;?@fﬁ?geral Development. Corporation Limited, a Company
--incogporated urider ﬂi'cﬁ‘-;';CQ_mpanics Agt 1956, amended as. Companies Act, 2013
having its-corporate officesat Door No: 294/ 1D, Tadigadapa to Enikepadu 100 ft.
ﬂ Road, Kanuru Village, Penamaluru Mandal, Vijayawada — 521137, represented by
~ Sri H.D.Nagaraja, -Executiye Director, APMDC (hereinafter-referred to as “APMDC”
. Awh‘i‘chaexp:cs'sion:shall,;:ﬁi‘ll-',éssfit ‘be repugnant to the context, mean and include its
su'cccssoi;s.and,pemﬁttcdﬁags?_gnsj on-the'ONE PART .
and ' :
’ M/s. PMR Ihfra',India;Iita;, a Compan)f registered under the Companies Act 1956,
..} .amended as Companies Act, 2013 .having its registered office-at Flat No. 700,
_ M.V.V. Royal Palace, D.No. 1018, Visakhapatnam, Andhra Pradesh,530003
ﬂ' represented by St F:Maheswara Reddy, Chairman, authorized signatory
i

s,

(hercinafter referred to.as; the “CONTRACTOR”, which- expression shall mean and
B ;ﬁdudqzits:,sugcgss_p;}s,ggd;;cp_rescntaﬁvgs_) -on.:the .OTHER”BA_BT. _

The. Ehdhm-?mdcsh‘- Mineral Development

.ﬁCorpm?t_{onLigni_tc_d . ]\’\«W‘W‘Q?},@D‘?/

Authorized Signatory

3I/s. PMR Infra India Ltd




oG

( c” el
APMDC and the CO‘\JTRACTOng‘c collectively referred to as the ‘Pamc ‘ Qnd\ﬂ
individually as.q a “Party” : ' ' ‘\
WIEREAS

1. APMDC, incorporated in. 1961, ia. a Government of Andhra Pradesh undertaling

involved in commercial exploitation-of various minerals and has been instructed
by the State Govcmment to act as an-Agent to Government of Andhra Pradesh

vide Mcmo, No: oOGG/M—II(l)/2016-17 dated. 08 07:2019 to operate the sand
rcachcs and disposd. t.}ie\sand to:

. z\P\IDC vide Tcnder No.

the end. consurncrs
APMDC/SAND/EXCAVATION/2019-20/1 dated
27.07.2019 invited : E<Tender for “Selection of Contractor for Excavation,

.~'h-anso ortation, Stocldng and Loading of: Sand'in: Andhra Pradesh” for Schedule 41
in Chxuoor district; Andhra Pradesh
Subscqucntl) ,

2

a Letter of Award (LoA) was: 1ssucd by M/s.APMDC to M/s PMR
dia Ltd on 24:08,2019 for ‘Schedule 41 and-the Agresmcnt was entered
into.by M/s APMDC: -and M/s:PMRInfra India Ltd. on 31.08. 2019.

4. The Co*1tractox e.\'prcssed t.hatthe sand available in. the reach allotted is. much
lower than the- qua.nhty‘ mentmned mu“the tender documcnt This was confirmed
by our "Proy:ct ofﬁc:er' ’Ghlttoor DLStnct As: 'agamst a quannty of 1, 35 ;500 CBM
mentxoned inthes tendcr document, only 30 OQO CBM Quantity was avaﬂable for

Infr a In

C‘{LI'aCJOD.

-

5. APVDC “vide - 'I‘cndcr “No.. APMDC/SAND/EXCAVATIO\I/”O19 20/1 dt.

’tOo 09 2019 ﬂoated tenders Tor Ikcavaﬁon Transportut_\on, Stock_nc' an

Load.ng of -Sand, mcludmg for 3 schedules;in. ‘Chittoor district i.e. Scheduls 52
(demoor) Schedule: 53 (Penumallam) and*Schedule 54 (Surutpalli).

6. Secretary to Government (Mines); Andhra Pradcsh vide Lt. No. INCOI-

V I\IGOSAND/234/2019 dt.23: 09 2019 mstructed APMDC fto. extend the

.agrccmcnt entered. bctwecn M/s PMR Infra Indm: Ltd.. and .AP\IDC in the

- Junsu‘ctlon of ADMG Chittoor. for ne\vly identified ‘sard Téaches, inChitteor

district- . e., 1 Nandanoor, 2. Penumallam a.ncl 3. Summa.h as. the District

-Colléctor Chxttoor has mformed the-sand rcscrves m the rcachc_s nohficd ca:hcr

-has’ been, cxhausted and 1o operattonal rcaches are avaﬂabk in. the-dis tnu to

" .cater the umnedxatt. requxrement of sand'in Chxttoor
The Andlira Pradesh Kineral quclopmcnt: D/s. PMR: InfraIndia Ltd

Ccrpor'atlon.LimLtcd ’ _ oL MLL\ ‘/(/\q~,ﬁ3c./.~\

s e o . ' i
H.D. Nagar’\ﬂ/ P B 7 ‘ i . ‘\uthor...cu; ignatery
E:;:: 38\ cDchctor Mo - ‘

.

. 2 N
—rtilem . N 43
v s . e e e, A | LS
S - -



i, Deﬁnrtiogs,af[n

F3-

. L
P The Sand .Mi Kﬂ
ining Eee,; (in m%tnc Tonne) for Schedule; 54 has been §
to. be\Rs 89 /- (RupecsAEIghty' I

Nine: ionly), .which is.the
e ) Price dlscovered throu gh
er (Tender No. APMDC/SAND/EXCAVATION/ZON 20/1 dt 05 09 2019
APMDC 1ssued a Letl:er of.-Award. wde Lr. "

No. APMDC/ED/SMJD/QOIQ -20/7
99
dated 25: 09’2019 fox: ;‘Schedulo 54 and anIted the. CONTRAC’I‘OR to enter into

Rs.B 29 000[ (Rupq‘es Sb: Lakhs. -'I\vcnty Ninc Thodsadd. only)- as per the
terms and condltlons.of the tender. document ‘

- Subsequently, CONTRACTOR submxtted a Pez‘formance Sccurity Deposit vide
. Axis DD N0.060125 dated 25092019 for .an.. amount of Rs. 6,29,000/-
-.(Rup eea Si:{‘La,kth'pgventy I{ine’Thousand«only)

_10 Aecordmgly;, A’PMDC \hasa demded to appomt M/s PMR Infra. India Ltd as

CGNTRACTOR' hﬁv”.g the &ole. responsﬂ)xhty to perform the Work and

| 'mplement the- PrO_]CCt:JIi aecozdemce mth' the terms of. the Agreement and M/s.

_ PMR Inft&‘lndla. Lt(l~agrees and, undert,akes to perforrrt and comply with all its
o QObllg&tlonS‘under this: tAg_t‘eement and ’to be splely resp on51ble. i'or the same and
th Carry out “the Work (ae dcﬁned heremafter) in: accordancq w1th the terms and

. NOWIT'IS MUTUALLY AGREED AND DECLARED BY AND BETWEDN PARTIES
- I.As FOLEOWS:, N ‘ C
tegpretaﬁ'

'a T,he Word& and exp,ressmps mentone,d i T.he;Agreement shall have the same

mearhng ase are :respcgttvely ass:gned ‘to them in. the condmons of the Tender

APMDC/ SAND‘/EXCAVA’I‘IONy 20,19.20 / l dated Q5. 09 2019 and ‘any
,subsequent corngcnduni ;ssued tor the; smd,tender

b. The followmg documents lssued fot the above work shall bc deemed toform part

~and parcel of this Agreement and the same may be read and construed as part

.of tlns Agreement vlz- o

Tender No APMBC/SAND[EXCAVATION/QO 19: -20 / 1, dated 05.09.2019
_ and all of 1ts subSecment comgenda - .
“i, Letter ofaAward 'N'o. APMDC(ED/SAND/,ZOIQ 20/799 dated 25 09.2019.

’I‘hc Andhr'L-PmdeSh Mineryqnevelqnmtnt SRS - Mls PMRInfm Indmmd
- Corporntion I.(lmltcd o

,}D(

| .Hn'ﬁ'gﬂm - - ' Authorized Signatory
MM _ PR

‘_.\




2. Ap_pointment 38
c. S\.::-W: to and in accordancc mth the prowsmns of .this Agrecment
| 311
Applicable Laws, APMDQ hercby appomts 1‘.1'u:',r CONTRAC’I‘ OR to’ prowde San
: 4l
excavation services during the subsxstence of this Agreement ang th k\
e
CONTRACTOR hcreby consents to its appomtrncnt and agrees o provide thc \

avm A AN
and excavation services in.accordance with the terms and conditions set out in o\

(7]

1 N * \
\

dod!
this. Agrecment,

3. Durati £ en'
Duration of the, Agreement -

d. h:"..c d.u:aﬁ £ e . .
this Zuon of the *Af?‘xgreggent will be for 6 months from the date of signing of
agreement:or tillithe exhaustion of 'sand in the sand reach, whichever is

. - . -
-
,-szcs: er.

t’,,

e. Upén satxsf . e
s Upe ac;ory p_e_ folrmance and. avallabth:y .of further reserves, the
ceme*ﬁ: can
. be e}J:endcd for a penod of 6 rhore mionths with mutual conse nt
141 ‘crou-.‘qon at the-d15cretzon of APMDC.

-1 Howe\ er, 15‘ e pcr’orman eof th '
B ceof the contractor.ts i'ot.nd unsatlsfacLozy and it fails

)

'f‘}-

to meet th
c th e ter'ns of t.he Agrﬂement and guxdelmes of APMDC and other
S._n.::."l.. o*y bocues, 1ssued from. time to time for safe and successful minin

UQ

N

cperations, AP MDC téserves the xight fo cancel the contract after giving 7 day.,
of notice, and shallk be entltlea to .get: completed the work comnleted at Lhc

Co‘-_ acto* s nsk and—cosf.
g AP.WDC may. 1ssuc ainohcemf suspensxomio the:Contra,ctor at any tifne durmv

=],
dete.tt = e

o tpe_ag:eeme_nt d.xrechhgto»suspend alloraany'*part of thc opcrauons stating the

. estimated, lcngth of fand reason for t.he -suspensxon *The Contractor-shall, on

receipt of nofice of suspcnsmn, tal-.e all reasonc.bw steps to immediately

spe:1 d. all c.\cavatton and loadmg opcratlons.
*1 DLraL.on of the agreementmay c.hange as per. ame.ndmcms made in the Sand

M.nm g POLC_Y by the; State Govcrpment

4. Pcri‘or...:mcc Sccunty Dcposit (PSD)

Thc CO\'I.‘RAC’I‘OR submltted Perfonnance\Sccunty- Dcoost PSD) for a value of
Rs. 6 29, 000/ (Rupces Sin Lakhs TWenty Nlnc Thousand om.y) in- -the form of

..,meg Draft’ :
b. A‘D‘ 'DC wxll have the nght to mvoke the PSD 'w1thout assigning .1. y rcasons if

ce. of t.hc succcssful blddcr 1s not found up to the marlk.
M’/... Pu..\ Infra India Ltd

a. -

T::‘f.\.,“..:u}

The Andhra Pradesh .‘tlncrml Dev clopmcnt

Corporation Limited: \‘t
~ - - .
P ’-f«*/-‘;(“‘ . AN )v N oL
. ~. >~ \ e
H.D Nacasaidy™ , Autherized Signateny
Exzeztive Director
e | ) i
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‘c. The PSD" y%ﬁ
Shall nOt bca.r an erest, Any bark charges or com.tmsuwn on

account o]
ft ﬁll‘nishing the pcrformancc bank guarantee; if. apphcable shall be
borne by thc.

CONTRAC'I‘OR only Failure to comply with the: requu’emcnts
under this clause by:the CONTRACTOR shall lcad to- annulrncnt of the.contract
and forfeiture of. PSD: Submitted by the: CONTRACTOR

The PSD .amoeunt apabove will ‘be returncd to thc CONTRACTOR by APMDC

within 2 months from the date of expiry of the contract, after adjusting dues, if
any. '

o

i. APMDC reserves the right to forleit PSD or adjust the amounts recoverable
as :against PSD. (including invocation of Performance Bank Guarantee) in
accordance:with Fajlure mid Terminatjon clausc of'fhé:RFP. The decision of
APMDC.is. ﬁnal apd ibinding.on-the: CONTRACTOR.

i, APMDC: 3130 By ¢$¢;‘V¢S ﬂlmnght\tmad_]uot any:sum of monc; y-due and payable
o '4_~.‘by*-ﬂle CONTRAC‘F@R“’I:O APMEC agamst PSD in case: APMDC is unable to
' jrecovar'thq due amoﬂntsfﬁ'omrthe CONTRAC’I‘OR S -

5, Contmctorsobligations xthroughout the Term

'd

a. Contractor shall,deploythemecessary: manpowgr to- &\cavatc Sand in' accordance

with the. approved, Mme "lan,,conchbons of: Eanronmenhl Clearancc and. as per

the-directives: gwcnrby AE IBC, |

i

Important Note: It zs;clanf ed that the term “Sand Reach”.shall also include a

”CIuster of Sand‘ Reacﬁe_"" g;,-m aZl such cases where ,nearby sand reaches are

_',

o ', “heaps and load sand from Stockyard as

du:cctcd by APMDC Thxsqsh*all also be’ part of the bid quoted by the bidder.
C. Contractor shall always mmntmn a stock level of at-least 15 days: consumption
duvmg TION-mMOnsQon months and a, stock level of: 4 months consumpt;on during

N monsoon'pcnod

d, Contractor shall ma.lntam* the -safd, stockyard in. thc area 1dent1ﬁcd by the District
' Adnumstratwn 1t is, clan.ﬁcd ‘that ‘maintenance. of - stockya:d mcludes but is not
“limited to the maintcnancc of haul xoad and. approach route, up to nearest access
foad, pro_per hghtmg a,n'angement a]l the acts rcqu:.red for proper operatton,

Thc AnEq::a Pmdcsh Miucr;decvoIopment L .‘ M/ S PMR Infra Jadia Ltd

CorporationLimitcd? ! Sy

= = ?/ 'ﬁ“m[ﬁ'e ; ‘9)/‘3";)\/
“H:DNaga . ' : ‘Auth‘orizédiSLgnntow
V*c‘n’ﬁct‘o; L '
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| a Howevery: ,contractor is;‘nb.t',r_c'_qtliﬂ:._r;{\ '
management 'md secunty -of sand stackym‘ N ; -,
d dehﬁﬁcd IB:StockyaI 758
malgc PaYant of least; rentals forlaﬁ o : r APMDC stalf mChIqH-l \ \
e -Contractor wﬂl provxde neccssm'y mfrast:ucfurc @ ’ baclcup \
owe A
temporary/ portablc site-office, guard cabms, etc. with P o aVOidiLc ‘
o
f. Contractor shall sccure perimeter of the dcdxcated sand beanng o al‘
mining outside the designated redch. Contrdctor shall be held responsible if any
'such actmty take placc w:thm the:designated. reach. o
g. Contractor will erect boundary pillars and wﬂ! ensure. that the excavabon does not
take place outside the-demarcated.area/lease boundary.

Contractor shdll makc necessary inyestments and eXpenses to. mitigate all
crmronmcntal risks.

i Contractor shall. attend to any: -other activity mmdental to Sand mining apart
) from thc mchcated hst prowdcd abovc oras. mstmctcd by AP MDC
s Defalléd Responszbtlzw of’ the Contractoﬂ

Cont:actor sh'\il éoiour alllts sand transportmg tractor<' in the pattern and
colour as, du‘ected by APMDC

1. Contractor must prohlblt the entry of heavy vehicles near sand reaches. The
sand excavated - frorn sand reaches must be transported to the designated
stockyards; through tractor trolleys: only

L

Contractor must ensure that-the- excava,tton and. loadmg must be- done
: bctween 6 ‘amm to:6- pm only. '

Contractor must ensure ‘the erectmn of.a d15p1ay boa:d at prominent place at

sand reach/ .,tockyard cIearIy menﬁonmg, name of reach, area of reach,

“ total sand dcpos1 (m CBM), namc oﬁ Cont.ractor pcnod of Conﬁ'aCL, name of

manager and supemsor alonngxth contact numbers name -and cont"ct

: numocrs Of contact pcrson/m—cha:gc in. APMDC to bé. contacted in casc of
comolhmt cte.

v. Contractor must mamta.m visitor rcgmter at the Reach/stockyard. Such

‘ I‘C"‘LS'['.E:I‘ must bei. m.ade avallable 1o the vmtmg government " or APMDC

ofﬁmals who wxll' " fake Luta.ble entncs andremarks in that: rcglstcr

""_ust,,mamtam daﬂy ehcavatxon, "t.ransportatlon, salc and stocle
registcrs a_t the sand rcach ;

The Andhra Pmd.e sh; Mmernl Dcvelopmcnt : s o ‘1\;'1/'5‘. PMRInfm India’Ltd
Corpomtlon Limltcdx v

3 ’ . T .Tl —~C
el ' 3 IW'CZkM?/“
", H.D: af'hmja—/ N

‘Authorized Signatory
ercctor S
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Contractor ;
. ctor must ensure. that the sand is excavated manually from the san

Iﬁ&Chc o AL TIEY TS ' . - .
3 S .3.\ McCham.Calndcs such as poclain, JCB machine etc. should not
be 1.13-?_‘1.‘f‘?ﬁ?xca‘{?ﬁon'of-sagd-;fmm_ san dreaches. -

‘Confractor shall progure and install GPS in all the deployed vehicle {used to
transport sand from reach to stockyard) as directed By APMDC, Contractor
shall be. responsible for upkeep-and maintenance of such GPS installed in
‘theirvehicles. ' |

‘Contractor shall cnsm'c that all the machinery deployed is as per guideline
'0f.MOE1'f/ NGT ot any other government agency.

Contractor shall ensure compliance of MOEF, NGT and Order/Judgment of

- Honcrable:court, Act chu1at10n or any regulatory or statutory requirerents
apphcable to. sand rmmng, rtransportaUOn, stocking and loadmg activity.
;Contractor shall: be«requircd to.abide by.all. Applicable Laws such as but not

_ hmlted to Sand Pohcy of. Andhra Pradesh Mines Act 1952 MMDR Act 1957,

,'APMMC Rulcs 1966 a.nd any othcr apphcablc Iaw rule amended from time
to tlme ‘

-Contractor sha]l make all .arrangements for ensuring séi'ety standards as
required by: the laws: .and the beést industry practices. Contractor shall also
provide . for prevention of occupational health: hazards and creation of good
work -environment.. In. case of any breach- and hence, penal sanctions on

APMDC, the same;ghall be: borne by Contractor over. and above the penaltics

“for 1oss of productlon Contractor shall mdcmmfy ‘APMDC in such

.occurrences. . . N
_Contractor is to, cmyloy, to the: cx'tent possxblc, s_kxllcd man power on the

4

7 PI‘O_]eCt and. shalL pay wagcs no less; than,, the minimum wages as per

"’Muumum Wagcs Act or such othcr 1cglslat10ns or a.ward of the. minimum

. wage: ﬁxed ‘by rcspcctlvc State Govt. as well as other statutory payments as

‘may be.in force. Payment of provxdcnt fund for the workmen cmployed by

him. for the work-as:per. the laws prevailing under provision of EPF and allicd

'schemc wvalid. from; umc to time.shall bc the: IcsponSLbﬂ.\ty of Contractor.

"'fContractor shall also ﬁlc statutory rcturns and prowde a copy to APMDC

A
/Nataru}‘f' v
c ve Director

. edch’ month priot: tor relcase \of cxcavat:on related payments..

Contractor shall gwe ~prefercnce to the local people in employment for

cxcavanon, transporta.non. -stocking, loadmg etc. of sand.
M/s. PMR. Infra Indla Ltd

Sidadlados

Authorized Signatory
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' 39 atutory requirements of 2ll app i --
xv. - Coritractor shall.comply with: statutor == on) Act, 1986 as. amie7iyy \ 4

_ e B Regitlatio "
including Child Labour (Prohiibitiont & and sciemes framed thereunder
from -fiﬁ'zc to time:and ‘all rules, tegulations:anc.SrLE lWS | |
‘. 1€ _ .- ] ) ] .. ; . »rr a /S.
| . [] . e . D gy, d . n ( ’:a. ) hCab'Ievl.abAou . ' , .
from time to time in addition to athier:app Jetion-and supervision of

xvi.  Contractor is e:jx'.c,h';sivelylr responsible for the: comp ot canensiory ape
the_énﬁrc‘Work, either personally or through its-qualified superv: a ;ﬂ |
or staff acceptable to the APMDC. Contractor must cmployL 'tcc.f‘-..vc? ly
qualified and experienced sta’tﬂtofy stafl to ensure that.e_xcavauon-ls' d('mf:
'sti‘ic;‘ﬁy ~i1.14 a'ccordlah'ce‘-with the nﬁne;pla‘rr.' APMDC cari. insist on employing
miore ’S‘J_I.i'etﬂ"iso'ry staff, if 'fequire'd,, for efficient. execution .of the Work. ’I.‘he
Contrdotor hereby agrées to abide, by the decision of the APMDC in this
regard, .

Xvil,, . Allthc pérsonitel: £ngaged by the -Coxﬂ‘;_a'ct'or in ’_conn‘ccti_on with the

PCI formanceof ffl'i’e"'gWQﬂt.,sﬁal_lbe;ﬂi&-'re'spbhéibﬂ_i_ty? of the Contractor and no

- clalmshallhe against APMDE i '_'-'i‘éSQEéf ‘of n-on-jaéy,mént -of wages or

. remuneraugn of 'EPI?Y-'.dcscriptibn.,{_c.luje}by. the Contractor -to his / their

CfﬁPfGS’CC.é“OF-fOF-any 'faﬂurc on .thé-pa:t of:the Contractor in the discharge.of
his / ﬂ'i'eir_obligationsto his / the'irfempldyee.

In the event of the APMDC be_coming liable-for any claims by any person or
‘ _plcrsbns'. asa Te’suilt-oﬁ,épp]'icat'ion‘s of the: provision. of the said Acts and the
ﬁi:_i_l::% and liggul'at_iqm;and' orders there under, the APMDC has the right to
‘dedutt 'ﬂié':saidf- ari;'oﬁnt_ Trom the gtniotints. due to,

Xviii,

to:the Contractor from his
- Mlorpdlmance sy, | 0 ’
e - :Céﬁ&gcé;orféhaﬂffS.SUE-PthO.'idEHﬁ!&‘-céfd‘-/ gate:passes to-allits employees.
XX. .th‘ﬁf':ziétér"sfxall be tesponsible for pft.)ieétiﬁg f:ﬁc; property:from any loss or
damagé -from wh’atcver causes at -its .own

1 t’.)x‘pen.s'e, during the entire
Agréé'r_r_x_erl_f, An}f-_ci_za:!rlége, if occurs, ‘__thez,l_C-.on_t'ra:cto'r;:s'I}a'll ‘_-rep.air the same at
'it's".-.ou‘éfiv‘-é.x_i*pensc:..t& the saﬁsfacﬁép_zof}Ai?'Ml'th.‘ The Contractor shall be
feéﬁt;ris:iblé- for suéﬁ-moqitoﬂng its. 6wn-;naferfal; ‘storaigc areas, store house,
: c.qu,ipm"ept yard etc., as may be- required. - APMDC :shall not accept -any
TdSpOJl;Sibﬂib’ fqu‘_‘pr',otcctiovn of the Q‘_ohtra_ctoffsf €quipment, tools and

The Andhra Pradesh Mineral Development . M/s: EMR Infra India. Ltg
Corpom}iod'LImltcd ' ‘ . .

H.D.;fz:)!’""a;%”" Authorized Signatory
yﬁm&cctor ‘ b
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2™ \6 Payment terms

APMDC hércby agrees to the covenants to pay the Contractor-a Sand Mining Fee

. (in INR/Metric Tonne)..of Re,89/- (Rupccs Eighty Nine only), as per the terms

and conchtxons mcnhoncd in 'the Tcndcr Document, In casc of unavoidable
cxrcumstanccs, if APMDC undertakcs gale of sand on.a’ “volumetric basis, then
the following convetsion factor between cubic meters and metric tonnes shall be
utilized for making necessary payments.
1 cubic mcter ofsanr:l-= .1.5:metric tonncs-of-sand

Mod'lhtics for Payments '

APMDC: shall pay :Contractor & lump-sum amount (for cxcavation related
payments including apphcable taxcs. at prevailing rates) on a monthly basis, for
Sand eJ{Cavatcd transportcd to Stockya.rd and loaded' in the vehicle of the

buyers atthe Stockya:d

L The paymenf shall =be madc on rqahsaﬁon baSIS a_fter salc of sand and no

.' advance shall’be pald m:any cond.thon

Paymcnt o£ excax(atlon«bﬂl can’ bc releasad only after recemn «f’the sale proceeds

of conccmed reach quanhty
In case of delay in sale of sand,.the payments will be rcleas=d anytime upto 6

- ‘months from ‘the date »of agx:eement no interest. Would be payab1c on such

- ngayechayments

Wxthm"chrea (3) BusmessD ys of thc start of every month "Contractor shall
raise. an mvoxcc to AP, MDC i'or the quantlty of Sand loaclcd mto vehicles of

buycrs m the ;prcvlqus‘month: :

e Thc mvoxcc amoun*b shall,hc calcx.}latcd, by: mulhphcamon- of SME. (Sand Mining

Fec) quoted by ‘the Contractor, and thc volume of sand sold ('loaded on buyer's
vehlcles)

APMDC: shall endcavor to. _pay the. amount to. ‘thc Conh actor as per the received
1nvmcc: vnthm thxrty (30) Busmcss Days of the rccmot oF invoice, subject to
receipt of necessary payments f:om GoAP

-At.the ime of e\:pn-y of Qontract the Contractor shall. be pald for the quanu.m of
sand lymg .m\mvcntory m.t.hc stockyard (which was excavated by, the contracter
durmg thc agrccmcnt pc,nod but 15 yet to be sold) 'Thc modahUes for cstlmatmg

.....

charges ﬁ'om t.he Sa.nd Mmmg-Fcc etc ) wﬂl be prescnbcd by J;}?MDC

The Andhra Pmdcsh Minoral Devclopment ot M/s: PI\IRTnfm India Ltd
Co*pomtion Limltcd. ’

. M"M(i@,@a‘?—\

H.D. Ihmr'\_)/ o ' _.Authorized Signatory

rrechti ~"1Jncctor
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) - : sort. of idle, co3g,
ix, The Contractor shall under no C’-f,cu.msmr_lccs ‘dmm any ' e, ) e

cxpenses.from APMDC,
7. Force M;ijcuxte

I.  Force Majeure:

. st 3 yond the reasonabl '\
a. Force Majeure meang an act, event or cause which is beyond th \

\

. R
control of APMDC or the Contractor, and not involving APMDC or the, \
Contractor’s fault or negligence, including but not limited to:. o

\
L Acts of God, lightning strikes, earthquake, cyclones, floods, storms, e
explosions; ﬁreslzancl-.any natgraL;disé.st‘,er; -
i Acts of wat, aits, of Publio animosity; terrorism, riots, civil commotion,
+ - malicious Id,.amagd;,-s‘abotage. a.zi‘;i-.réf§'rbiution,. -industrial- site. disputes or
) diSpuﬁés'» which material] stop the works for a period. of moré than 3

months; '

1d.; __a_li'.i.'ri_g',;ax,'éa.‘ab}{,.the--Gc_Jvcrnrp_.e;it’and/ or any

O N
L. IFABMDC or the CONTRACTOR (the “Affected Party’} becomes una
- Maj éure to carty out_»ap;obligati’on’:undb'r-t'h;e Agreement strictly

with'the Agreement: ‘ ' '

:'D_le by-Force

in accordance

fdéfa}_"édl}nﬁe_ffor@ning;its. obhganon, " . :
uThc .r'éié?aﬁt) ,pbli"g'atiq_ns of the Aﬂ'ectcharty and the oth{:xj' Party, 'so far as
‘-vtﬁ‘ey,iare; af'féf'cth-‘b'y“‘the Force Majeuré; shall bs sﬁs'ge_ndqd: during, but no

- :loé".ggr't_h_c"xn'_','.’ﬂue continuance 'of,""thé-"F_‘Orcc Majeur_e; and

’I‘hc'.Ahdht:’x"‘l.’rf?lde's_h,i&_’!i',lljé"!ﬁ Development c M/s. PhIRInfmIq diz Ltd
'Clor'vpOfn:f:ioh;‘l,{»m'itv:c'df:-' T : . | L
I{‘b‘r‘:}ggé;"g‘ﬂ‘f"'ﬂ: | ‘ Authorized Signatory
Exceutive Director ,
10
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iii, The Affected
Party must use all:possible diligence to ovcrcome or remove the

Torce Majeure as quickly as possible
U ' use of del
pon resolution of the.cause of delay, interruption or failure, the Affected

Party s
! vy shall promptly: within 3 (three) days of such resolution give notice to
1e other Party of such fact and the performance of such Alffected Party's

obligations undeirthis; Agreement.shall thereupon be resumed.

gations is substantially- prevented, affected or delayed
the Corporation shall give

iv.

If the performance of the obli
for a single perod of more than three (3) months,

termination notice in accordance with Clause 19.

8. Event of Default

a, Aneventof’ defaultls.sa.ld to: ‘have, oc;:ur;cd under the following conditions:
i. Delayin producnon of ‘Sand by more" than two (2) weeks from the Agreement
ay 1n deployment of

ons attnbutabla to: the- Contractor (del
al requirements

Da.tc duc to rcas
I opcratxon

the neccssary equxpment staffs, labors and othe

for Sand. productxon ctc.) )
The productmn of:: Sand s delayed fo

position in.the Sand Stock yard, i.e.
reasons attributable tothe-Contractor.
The quantity of Sand.to be excavated.
the target quantmes pf respcctlve peno

morc than a month or, & stock out

Sand.is not available-for sale, due to

by the Contractor is less than half of

id due to-reasons; attnbutablc to the

as. matcnally dcfaultcd and i'a;led to Comp] y with the terms

:‘The Contractor h
and condmons setmthe Tender Documcnt and the Agrccment
"Thc productlon of Sand is pcrmanently stoppcd due to a Force Majeure
11;1. Clausc 7). for.a/ contmuous period. of 3 (three) months.

.
g statcd in.the:Tender: Document and the Agreement,

ed: Damages in case of delay in
and other

evcnt (as: spccﬂ'" led:

b. Notwnhstandmg anythin

Contractor shall be. {liabl
cccssary  mining equip

le to pay L1qu1dat
ment, -staff and labour
amages would

.deploying ‘the 7
opcratxonal rcqulremcnts for Sand production The Liquidated ] D
Annual Sand Mmmg .Fee: per week, of- delay and would
0% of total Annual

“be calculatcd at 1% oft

d.on a.w:;cklybasxs sul Jcctto a mammum of 1

' ‘bc‘;dctcrm.lnc
Sand MiningFee..
/ S. PMR Infra Indin Ltd

Pradesh Mingral Dcvqlopm?ﬂt B

Tﬁa .Andhxa
tion Lirmted_-_
Authoru.cd SlgnatOrY

Corp om

. Wﬂ/
Excéaquive Director 1
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5. Tocouszo to Event of Dol ult event rncntloned in clause 8; a\

f Defa
a. In case of occurrence: of an Event 0 ¢ termination

ntxac t as)
tion to 6ec of-co 5\
i, it and iv, APMDC slmll have the optio ; \

per the Clause 10(a). ' . lause 8.a.v, clause 194
b. In case of occurrence of default event mentioned in d the Contractor \
s \ nd the nuaciye. :

shall govern the possible recourse available to APMDC and U

10. Termination oﬂAgrceMcnt

a. Termination for Defdult o :
Ixi-_'t_hé case of the occurrence of Event of Default as rncnponcd in.clause &!a]

APMDC shall seek Liquidated Damages in accordance with clause 8.b. If tais
,‘Ev'cﬁt‘ of Default. oor‘xtihuee for a.period of one: (01) month from the date of its
occurrencc, APMDC may terminate the Agreement by vri tten nio tice and

sha.ll forfeit and mvoke the Performa.nce Banlk ‘Guarantee provided by

I

> Contmctor .
ii. .'._In case of the occurrence of Evcnt oﬂDefault as. menhooed in clause 8.a.i, iii

and. iv, APMDC sha]l be entxﬂed to forfeit and invoke 100% of the
'Peleforma_noe Bank ‘Guarantee: provided by the contractor. APMDC further
Teserves the right to blacklist such: contractots, at its sole discretion.

ii. 'APMDC ‘may ‘terminate the Agreement by wntten notice to the Contractor if

any: Approval. (mcIﬁchng any, Mmmg Lease, POIIutxon Control License, open

‘th : ‘ECIIathII-“Of theMme) is: cance‘]led suspended or'revoked due :to faults.
attnbutable to tﬁe contractor. APMDC shall forfe1t and invoke the
’Perfonnance Ba.nk' Guarantee prov;ded. by thc confrac»or m case cf such a
’Lermmahon . ’ '

b. ALI obhga’uons hereunder mcu.rred pnor to and wh_xch by their nature would
conu.nue bcyond the cancellanon, termmatlon, or e\'eraU.on of the Agreement
shall; survxvc ‘such termmatlon,

¢. In the- evenf. of .the. expxratxon or- tenmna.hon of the Agreement under the

'.Clause 10 a Contractor shall remove a.llxts employees sub-conﬁ-acto*s all. its

'::eqmpment and its goods and. ma.temals from the ‘Sand Mine within 15 days

'from the ‘hmc oi‘ cxplrat.lon of the. tenmnahon notice.

The Andhra Pradesh Mineral Dcvclcpment o M/s. PMR Infra. Inm:). Ltd
' Corporatxon Lirmtcd - :
(- L
: H D: NaDW Authon..cd Slgna:or_x,
E}/ccutff‘"ouector .
. 12
- “ThmSitiemmm e ""'.llna::—-— ——— —_—

. eutis ppi‘oVal ‘or- an}:,,otherfhcense, permzt,,consent or. perrmsszon reqmred for -

hia =T 2 5 RN
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d,
Tr"rmmntton due to Force Majeure
If'a delay
y or fail
exceeds 3 ure by a Party to perform ity obligations due to Force Majeure
t (three) coritinuous months, the. other Pazty may immediately
‘erminat
o c this Agreement by notice in writing to the Affccted Party. In case of
crmination of Agreement due to Force Majeure, the Performance Bank

-Guararitee shall be returned to Contractor.

. Termination on exhaustion ofSand Reserves
rminate upon it being established to a high degree of
h Good

This Agrecment shall te;

through established proccdurc used in accordance wit

certainty
vhausted as per

Industry Practices that Sand Rc"ervcs at the site have been ¢

the Mining Plan.

11.. Indcmmty

jThc CONT RACTOR ag'raes 14, mdcmmfy and; ho

agamst an}’ and.-all: damages, 1osscs, habxhpes, obhgatxons,
COSt fee, 6T mxpcnses (mcludmg without limitation, reasonable
" osses - by APMDC", suffered,

arisipg outof:

. 1d: APMDC harmlcss from and
claums* of any kind,

' .mtcrest

attorneys’ fees and cxpcnscs) (collectively,

incurred or paid, directly, as.a rcsult of,in. connection with or

a) any breach by the- CONTRACTOR -of any ©

agrcemcnts contamed hcx:cm,
any failure by the CONT RACTOR to. makc

comp

.due“to 1ts employccsj *pcrsonnel or non-

f its respective covenants OT

payment of. wagea or other amounts

b)
: hanccs with. an _{ of its legal or
. statutory obhganons' . S , ‘

amagc to or.loss of property of such

. c) j.eumy mJury *to o: dpath oﬂpcxsbns OF d
the, CONTRACTOR* g ;

' -'persons ansmg out: of acts ot pm;ssmnsxof
1alties unppschby any Authonty for any failure by
ants

dy ‘any claims:t or sanctions: or: pen
IS, chrcctors employces Serv

CONTRACTOR or any:of - theif’ res_pcctwc office

or agcnt., to comply w1th any. Apphcable Laws;

atom, warranty or coyen ant of the

maccuracym any rep:csent

any -ma,t.enal
et forth mﬂus Agreement.

| ' CON&‘R’A’C’I-‘OR 5
- 12.. ,Dlspute Rcsolutlon

r Indian. law.

grantcd or unposcd undcr
M [ S, PMR InfraInd1a Ltd

thc‘pr,ovisions of this

The Andh;a. ;’ adcsh Mipqral ngclopment
Corp oratidn leitcd : ,

L

A'uihori:icd Signatory
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d‘.D.v uuuv - N
cxten?gotcxcludedb}' any Applic <

S et opgratetoils e -execution.of ts Agr greedic,,.

¢. Both Parties hereby agree that with regard to th N
or the resolution of any dispute and for ‘correspondence
nglish language is adopted as the contract Ianguage-

€. All the terms and conditions mentioned in the tender document ¥ik

E'

ill be a part ot

oo . . . , APLDC and the
e. All disputes and differences which may arise between ‘f*...» DC an
Contractor under this agreement shall be decided by the Courts having
’ ° 7 Nen M !
jurisdiction in Vijayawada, Andhra Pradesh-where the Head Office, APMDC is

H SR |
-l e ol

13.This Agreement constitutes the sole and esitire Agreement between APMDC and the

CONTRACTOR ‘with regard. to its subject ma'tter and a warranty, representation,
guarantee or other term or condition of any natu::e not contain d or recorded in
this .ng:ce‘..em 1s oI no:force.or effect. " -

I& \O‘H -; Sy A

Y

rart'w-s“ 1D Tetween the APVDC and‘thc CONTRAC’I‘OR or the appointment of the
CONTRACTOR zs ¢ awm; of the other, or the employmen.. of oze Pacty by the
other, for any purpose whatsoever. Other - than expressly provided by Lms
greemens, no Party has the authority Or power to bind- the other to contract in the
na:;e of, and c*e:;e a 1vao'1'ty against, the other in: any Wway or forany purpose.
15.Each ‘P”ty :anL ao alk ‘thmas and execute all ducuments necessary to give full
: efzec- to this. A~ em.em. # )
16.1:\..3 rgc :1. maj oe.,eyccuted in. two coun erparts ATl cm_ntc.t_a_us wherl so
E.(eCLfeC'Sha.l Deé ctuefo. the. purpose, of*! bmdmg the Parties ha » and both.of
which.shzll to oge ::_e- cons&ute the-same ms&mment

17.Each Party must.pay its_own costs in connection with the preparation, completion

and.carrying into effectof this Agreement.

The Andhra Pradesh Mineral Devélopment M/s. PMR Infra Idia Ltd

“Corporation Limited
HDLAE;;:’"“- . LI g Authomcd S“ natory. .

L SRR ) 1 EAE S R L S

between: Pm

__Agreembnt conshtutes or shall be deemed to coastitute a -

Execut ..J..-C o - . - Ll - ¥ ______,_____..._
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IN WITNESS WHEREQF: THE PARTIES. HAVE CAUSED THIS AGREEMENT TO
BE D‘CECUTDD BY THEIR DU’LY AUTHORIZED REPRESENTATIVES THE DAY,

MONTH AND YEAR FIRST-ABOVE WRITTEN
' For and'on behalf of M/s. PMR Infra

For and on behalf of;APMI;):Q':_Ltd India Ltd,

PRyt
=
Name: P. Mahcsw§ fRéddy

' N ame: T
.bcs1gnat10n‘ E‘cqcutxve Dh:ector Dcsxgnatlon Authorized Signatory
‘H'D-Nagaraj a’
E):::ullve Director - -. :
THE APMINERAL DEVELOPMEHT CORPORAT]ON lTD - Ko
D.No:29410;100 FéelRoad,Tadigadapa.to zmkepawnoad)
Kanuru; \’IJAYAWADA 521137.Andhra Pl'adésh

g Atreeted \1_:
Wilness — I A
- At - Diveetoy,
L | M‘M%G"&*’%Y
Witness=2: . e lltHoer-

Frv-Nagerh,

15.
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yl\‘ntc submitted to the District Collector,

| F.N0.2940/SAND/2019
Chittoor on Proposed new sand rcaches in Asst.
Director of Mines and Geology, Chittoor Jurisdiction,

Ref:-Govt. Mcmo.No.3066/M-II(1)/2016-17, Dt:08.07.2019

Yo% ve

Please see the above reference cited. Where in the Government has directed the District
authoritics to take steps to identify new Sand reaches & De-silting points on war footing basis to

bridge the shortfall of the sand demand-supply in the state. Subsequently, the Collector &

District Magistrate, Chittoor has directed to conduct a joint inspection with line departments i.e.

Ground Water, Irrigation, RWS and Mines & Geology Departments for identification of new
sand reaches in the District.

In this connection, it is submitted that this office Technical staff along with line )
Departments have been conducted joint inspection on various dates during the J uly & August
: months and identified the following reaches in the Jurisdiction of ‘Asst. Director of Mines &
K Geology, Chittoor.
i |
1
|
i Propose
‘" Sl. | Name of the Geo . Extent d :
! . Remarks
] No reach co-ordinates Location (In Hect.,) | Quantity =
v (M)
131532.50 N,
79 09 20.36E All the line
13154443 N, Nand ) Departments have
‘. 7909 14.91 E andanoor(} g iven feasibili
* 01 | Nandanoor . 4.870 48,700 | given feasibility
5 ' 1739 1059412 1'2411:3’ GDNelloe for excavation of
| 13 1530.75N, sand.
i" 7909 16.76 E
.' All the line
LCepartments have
¥73933§25960595% siven feasibility
133627 -49 N, or excavation of
68 E d.
7933 56.68 E Penumallam(v. ) 4110 41.100 san
02 | Penumallam | 13335 65N, | Yerpedu(m) ’
7934 18.03E
133638.02 N,
7934 17.60 E
| -
(
‘ 1320 12.87N,
7952 04.78 E _
J 1320 11.78 N, All the lmle1
- 795155.82E Deparment§ have
\ 1320 07.03 N, i given feasibility
i . | 795149.16E Surutpalli (Vg), 4.709 | 47,090 | forexcavation of
' 03 Surupalli | 13900466 N, | Nagalapuram (M ' ’ sand.
L 79515136 E
1320 08.80 N,
79515721 E
1320 09.70 N,
7952 04.89 E
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Executive w2l
Engineer,

133557.30 N, >, ;
794724 68 E Irrigation Division, .
Kalangi-1 1739 3457 524737‘;% Kalangi (Vg) crikalahastiivice =
) - . alangi .
i (Reservoir) | 13354596 N; K.V.B.Pﬁramg(M) 4.180 41,800 1;\112161'1 NO.I()::-lgz'
7947 21.12 E ooy ;
1335 48.86 N, 08-2019 stated that
7947 18.16 E water may not
stand in the
reservoir of the
1336 17.81 N sand is excz.watefi
79 47 39.06 E, below the silt/soil
1336 16.99 N, covered over the
7947 4156 E fine sand in the
1336 14.06 N, foreshore of the
79474031 E Kalangi Reservoir
Kalangi—2 | 133612.80 N, Kalangi and not feasible to
N (Reservoir) | 794739.24 E K.V.B.Pﬁrgg(;w) 2.840 28,400 provide new sand
1336 06.93 N, reaches in the
1739 ;67 396'11 41 I\F; foreshore area of
79473430 E the Kalangi
1336 1530, identited by he
794737.17E Mines and
Geology.

Further, it is submitted that Ground water, Irrigation, RWS&S Departments have given

feasibility reports for the Sand reaches mentioned in the above table at SI. No. 1 to 3. Regarding

Sand Reaches mentioned in the above table at SI. No. 4 & 5, Ground Water and RWS&S

Departments has given feasibility, but Irrigation Department has issued non-feasibility report

stated that water may not be stand in the Reservoir if the sand is excavated below the silt or soil

covered over the fine Sand in the foreshore of the Kalangi Reservoir vide Lr.No.Camp.No.1,

dt:29.08.2019 of Executive Engineer, Srikalahasti. All these approved three reaches are in third

order and below third order streams only.

In view of the above circumstances, the Collector, Chittoor may be pleased to issue

necessary instructions on issuance of notification for excavation of sand from the three sand

reaches i.e., Nandanoor, Penumallam & Suratpalli.

This is submitted for information and necessary action in the

=T

ADM G’
CHITTOOR
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Mines & Minerals - New Sand Mining Policy, 2019 for the State of Andhra
Pradesh - Orders — Issued.

INDUSTRIES, INFRASTRUCTURE, INVESTMENT AND COMMERCE (MINES-II)
DEPARTMENT

G.0.MS.No. 70 Dated: 04-09-2019
Read the following:

(1) Govt. Memo.N0.3066/M.11(1)/2016-3, Dt:04.03.2016.

(2) Govt. Memo.N0.3066/M.11(1)/2016-4, Dt:10.03.2016.

(3) Govt. Memo.No.3066/M.11(1)/2016-7, Dt:22.03.2016.

(4) G.0.Ms.No.42, Ind. & Com. (M.II) Dept., Dt:29.03.2016.

(5) G.0.Ms.No.43, Ind. & Com. (M.II) Dept., Dt:06.04.2016.

(6) G.0.Ms.No.104, Ind. & Com. (M.II) Dept., Dt:26.07.2017.

(7) Govt. Memo No.6950/M.11(1)/2017-4, Dt. 07-06-2018

(8) G.0.Ms.No.76, Ind. & Com. (M.II) Dept., Dt:25.06.2018

(9) Govt. Memo.No0.3066/M-11(1)/2016-12 & 13, Dt. 11.06.2019
(10) Govt. Memo.No0.3066/M-11(1)/2016-14 Dt. 12.06.2019
(11) G.0.Ms.No.38, Ind. & Com. (M.II) Dept., Dt:17.03.2016.

Xk k

ORDER

In the reference 1%read above, Government have made sand available to the
public without charging any fee from 02.03.2016.

2. In the references 2™ to 8" read above, Government issued instructions to
deal with the matters relating to quarrying, prohibiting illegal excavation and
illegal transportation of sand.

3. In the reference 9" read above, Government have issued instructions
to withdraw forth with the existing Free Sand Policy, the permissions that are in
force for de-casting patta lands and issued instructions to all the District
Collectors, Superintendents of Police/Commissioners to stop sand quarrying,
de-casting of sand from patta lands and transportation of sand.

4, In the reference 10" read above, Government put in place a contingent
plan until a new sand policy is implemented in the state to prevent hardship to
the public, curtail hoarding and black marketing of the sand and to bring down
the prevailing abnormal prices of sand.

5. The Government constituted a Group of Ministers comprising of Hon'ble
Deputy Chief Minister for Revenue, Hon’ble Minister for Finance, Hon'ble
Minister for Home, Hon’ble Minister for PR&RD; Mines & Geology, Hon'ble
Minister for Water Resources to finalize the modalities of New Sand Policy in
the interest of sustainable sand mining, compliance to environmental
regulations, ensuring affordable prices of sand and raising valuable public
revenues to the state exchequer. The Group of Ministers studied the existing
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policy framework of various states and the Government of India guidelines on
sand mining and made certain recommendations for the policy.

6. The Government, after careful examination and consideration of the
matter in detail and in supersession of the notification, orders issued by the
State Government vide references 1% to 8" read above, hereby introduces the
New Sand Mining Policy-2019 for the State of Andhra Pradesh.

I. Preamble:

Article 39 (B) of Directive Principles of State Policy states that
the natural resources of the community have to be distributed so as to
subserve the common good. Natural resources are legally owned by
the State on behalf of the people and the State is under an obligation
to ensure equitable, sustainable and affordable distribution of natural
resources among the community Under Section 15 of the Mines &
Minerals (Development and Regulation) Act, 1957, the State
Government is empowered to make rules in respect of minor minerals.

The new policy aims to address the issues of indiscriminate
mining of sand, black marketing, hoarding, skyrocketing of sand prices
for consumers, artificial supply shortages and illegal cross border
transportation of sand which were the concomitants of the Free Sand
policy. To effectively regulate the extraction, transportation and
disposal of River Sand, the Government intends to have M/s. Andhra
Pradesh Mineral Development Corporation Limited (APMDC) as an
agent.

As Sand is created by slow geological processes and it is not
evenly distributed, the State intends to regulate its extraction and
consumption in a scientific manner by prescribing operational
guidelines to M/s APMDC Ltd. and District Collectors which shall be
scrupulously implemented.

In the greater public interest, the Government intends to have
various checks and balances to ensure sustainability, affordability and
availability of Sand to the pubilic.

II. The Salient features of the New Sand Mining Policy-2019 are as
follows:-

(A) The Government has decided to undertake Sand quarrying and
supply of Sand to the public by appointing M/s APMDC Ltd. as
an agent to operate on behalf of Government in order to
achieve the objectives of sustainable sand mining, compliance
to environmental regulations, ensuring affordable prices of
sand and raising valuable public revenues to the state
exchequer.

(B) Rivers & Streams:
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Sand excavation in river streams of I, II& III order will
be regulated by the District Administration for
consumption within the District for local domestic needs
and Government sponsored weaker section Housing
schemes. The excavation of sand shall be manual and no
mechanical means be allowed for excavation. Sand
sourced from the streams of I, II & III order shall be
transported to nearest specified Stockyards for
subsequent disposal by M/s APMDC Ltd. to the end
consumers. Sand should be made available for
Government sponsored weaker section housing schemes
free of cost duly paying applicable charges.

Sand may be sourced from the streams of I, II and III
order for local needs by bullock carts. In such cases, the
Tahsildar of the Mandal concerned shall issue a permit
on payment of sale price per ton, as fixed by the
Government.

Sand excavation in river streams of IV, V & higher order
will be permitted subject to Andhra Pradesh Minor
Mineral Concession Rules (APMMC) 1966, Environment
Protection Act (EPA), 1996, Environment Impact
Assessment (EIA) Notification, 2006 issued by Ministry
of Environment Forest & Climate Change (MoEF & CC)
and the rules made there under and all other applicable
Rules and Regulations in vogue.

The District Collector shall obtain all statutory clearances
such as Approved Mining Plan, Environmental Clearance,
Consent for Establishment and Consent for Operation
from the competent authorities prior to commencement
of operations and handover the sand reaches to M/s
APMDC Ltd. for operations.

De-Siltation of Dams/Reservoirs/Barrages/Large Tanks:

The Irrigation Department shall take-up de-siltation of
Dams, Reservoirs, Barrages and large tanks directly or by
allotting the work to M/s APMDC Ltd.

(i) In case of Irrigation Department undertaking the de-
siltation work directly, they shall put in place a suitable
administrative mechanism, as per the rules, at the field
level to efficiently supervise the de-siltation process.

The sand available after de-silting should be handed over to
M/s APMDC Ltd. for transporting to stockyards for supply to
Government works and public use as per the procedures
laid down by M/s APMDC Ltd.
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(ii) In case of handing over the De-siltation areas to M/s
APMDC Ltd., M/s APMDC Ltd., shall undertake the de-
siltation works by following the norms.

(D) De-casting of Sand in Patta lands:

Sand is casted in patta lands, which may fall within River bed or
outside river bed, either due to river floods or marine sea
transgression and regression. The sand shall have to be removed in
order to make the patta lands fit for agriculture purposes as stated
below.

(a) In case of Patta lands falling within River bed:

(i) The District Collector shall obtain all statutory clearances
such as Approved Mining Plan, Environmental Clearance,
Consent for Establishment and Consent for Operation.

(ii) The excavation rights shall be allotted to M/s. APMDC
Ltd., by the District Collector.

(b) In case of Patta lands falling outside the River bed

The District Collector shall allot the excavation rights to M/s
APMDC Ltd. after obtaining consent from the pattadars.

(c) In both the cases of (a) & (b) above, the Pattadar may be
paid a beneficiary amount as fixed by the Government for
the excavated and dispatched sand. The sand shall be
disposed by M/s APMDC Ltd. only as per the sale price of
the Sand fixed by the Government.

(E) Sand extraction in Scheduled areas:

Excavation and transportation of Sand to the Specified
stockyards from Sand bearing areas located partially/fully in
Scheduled Areas shall be done by forming Tribal Societies as
per the Panchayats Extension to Scheduled Areas (PESA)
Rules, 2011 or any Rules/Amendments made there under with
Technical and Administrative support from M/s APMDC Ltd.,
under the direct supervision and control of the Agency ITDA /
District Collector & Magistrate concerned. M/s APMDC Ltd.,
shall dispose the sand from the stockyards by following the
prescribed norms.

(F) All Vehicles carrying sand from Sand reach to Stockyard and
subsequently from stockyard to end consumers shall have to be
equipped with GPS devices and get registered with M/s APMDC
Ltd / Director of Mines & Geology.

(G) No transportation of Sand outside the state of Andhra Pradesh is
allowed.
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The sand shall be disposed to the end consumer from the
specified stockyards at a sale price as fixed by the Government
plus Transportation charges and other applicable taxes and
charges.

The sale proceeds from the sale of Sand shall be credited
directly to the treasury account of the State Government
through online Net Banking/Debit card/Credit card/others or
through Mee-Seva centers by the end consumers.

M/s APMDC Ltd., shall

(i) Put in place an online system for registration of end
consumers and transporters, receipt of orders directly from
the end consumers, collection of payments and remittance
to the treasury account of the State Government online and
maintenance of stockyards, disposal of sand from the
stockyards and real time tracking of Sand carrying vehicles.

(i) Allot the work of sand extraction, loading and
transportation of sand to stockyard, ramp maintenance,
loading of sand into dispatch vehicles at the stockyard
through a competitive reverse tendering process.

(iii) Install weighbridges at the stockyards and CCTV cameras at
Sand reaches and Stockyards to monitor sand operations
and vehicular movement.

The operating costs, administrative and service charges
incurred by M/s APMDC Ltd., shall be reimbursed by the
Government.

7. The Director of Mines and Geology, Andhra Pradesh, Ibrahimpatnam shall
submit proposals for amendments to Andhra Pradesh Minor Mineral Concession
Rules (APMMC) Rules, 1966.

8. The Government may review the Sand Policy in future as and when
required from time to time and issue the Guidelines/Amendments accordingly.

9. The New Sand Mining policy, 2019 shall come into force with effect from
05.09.20109.

(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

To

K. RAMGOPAL
SECRETARY TO GOVERNMENT (MINES)

The Director of Mines & Geology, A.P, Ibrahimpatnam.
The VC & MD, APMDC Ltd., Kanuru, Vijayawada

Copy to:
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All the District Collectors in the State of A.P.

All the District Treasury Officers in the State of A.P.

The Director, Treasuries & Accounts, A.P., Vijayawada.

The Pay and Accounts Officer, Vijayawada.

The Accountant General of Andhra Pradesh, Vijayawada.

The P.S. to Hon’ble Deputy Chief Minister for Revenue

The P.S. to Hon’ble Minister for PR & RD and Mines & Geology
The P.S. to Hon’ble Minister for Water Resources (Irrigation)
The P.S. to Hon'ble Minister for Finance & Planning

The P.S. to Hon’ble Minister for Home

The P.S.to Hon’ble Minister for Housing

The P.S. to Secy. (Mines)

The Finance (FMU-REV-I&C) Department

The Law (H) Department.

Sf/Sc (File No: INCO1-MGOPOLI/18/2019.M.11) (Com. No. 910066)

//FORWARDED :: BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Mines & Minerals - Regulation of Sand Mining in the State - Amendment to Andhra
Pradesh Minor Mineral Concession Rules, 1966 - Orders — Issued

INDUSTRIES, INFRASTRUCTURE, INVESTMENT & COMMERCE (MINES-II)
DEPARTMENT

G.0.MS.No. 71 Dated: 04-09-2019.
Read the following:

G.0.Ms.No.1172, Ind. & Com. Dept, dt:04-09-1967.
Govt. Memo.No0.3066/M.11(1)/2016-3, Dt:04.03.2016.
Govt. Memo.No0.3066/M.11(1)/2016-4, Dt:10.03.2016.
Govt. Memo.No0.3066/M.11(1)/2016-7, Dt:22.03.2016.
G.0.Ms.No.42, Ind. & Com. (M.II) Dept., Dt:29.03.2016.
G.0.Ms.No.43, Ind. & Com. (M.II) Dept., Dt:06.04.2016.
G.0.Ms.No0.104, Ind. & Com. (M.II) Dept., Dt:26.07.2017.
Government Memo No0.6950/M.11(1)/2017-4, Dt. 07-06-2018
9. G.0.Ms.No.76, Ind. & Com. (M.II) Dept., Dt:25.06.2018
10.Govt. Memo.No. 3066/M-11(1)/2016-12 dt. 11.06.2019
11.Govt. Memo.No. 3066/M-11(1)/2016-14 dt. 12.06.2019
12.G.0.Ms.No.38, Ind. & Com. (M.II) Dept., Dt:17.03.2016
13.G.0.Ms.No.70, Ind. & Com. (M.II) Dept., Dt:04.09.2019

14. From the DMG, A.P., e-file No.INC01/MGO0-POLI/18/2019-M.II
(Computer No.910066)

N A WN =

k% >k k%

ORD ER:-

In the G.O. 13" read above, Government have introduced a New Sand Policy
2019, and decided to issue amendments to the Andhra Pradesh Minor Mineral
Concession Rules, 1966.

2. Accordingly, the following notification shall be published in the Extra-Ordinary
issue of the Andhra Pradesh Gazette dt.04.09.2019.

NOTIFICATION

In supersession of the orders issued in the references 2" to 10" read above
and other relevant notification / orders issued if any on the subject and in exercise
of the powers conferred under sections 15 (1), (1A), 21 (2),22, 23 and 23(c) of
MMDR Act, 1957, the Government hereby makes the following amendments to the
Andhra Pradesh Minor Mineral Concession Rules, 1966 issued in G.0.Ms.No.1172,
Industries (B-1), 4™ September, 1967 as subsequently amended.
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AMENDMENT

In the said rules, for the rule 9-B and the paras appended therein, the following
shall be substituted namely,-
(1) Sand sourced from Rivers & Streams

(@) Sand extraction in I, IT and III order streams:

(i) Sand extraction shall not be permitted in notified over-exploited areas
except for local use in villages or towns bordering the Streams for
bonafide purposes

(ii) The Sand extraction shall be as per Rule 23-(1) (a) of Water Land and
Tree Rules, 2004 or any subsequent rules/amendments to be issued
by Government from time to time.

(iii) Transportation of sand shall be by means of bullock carts/Tractors to
the nearest specified stockyard only within the jurisdiction of the
concerned Districts.

(iv) The sand shall be supplied for local use within the District from the
Specified stockyards as follows:

(a)Sand may be sourced from streams of I, II and III order for
local needs by bullock carts. In such cases, the Tahsildar of
Mandal concerned shall issue a permit on payment of sale
price per ton, as fixed by the Government.

(b)Sand should be made available for Government sponsored
weaker section housing schemes free of cost duly paying
applicable charges on a certificate issued by the District
Collector or any officer authorized by the District Collector;

(c) Sand is supplied for local use of sand in Government works
on payment of Sale price and other applicable taxes &
charges.

(d)M/s APMDC Ltd shall dispose the Sand as per the procedure
laid down in the sub-rule 1(d) of Rule 9-Bbelow.

(v) The District Collector shall put in place proper administrative
mechanism for enforcement of WALTA regulations in extraction and
transportation of sand in I, II and III order Streams comprising of:

(a) Tahsildar concerned

(b)Representative of Deputy Director, Ground water
Department.

(c) Assistant  Engineer / Deputy Executive Engineer
(concerned), RWS/Irrigation Department

(d) Station House Officer (concerned), Police Department

(e)Assistant Motor Vehicle Inspector / Motor Vehicle
Inspector (concerned) from Transport Department

(b)Identification of Sand reaches in IV, V and Higher order streams

(i) Constitution of District Level Sand Committee (DLSC):

The identification of feasible sand bearing areas in IV, V and above
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order streams/rivers for extraction shall be done by the District
Level Sand Committee. The members of the committee are as
follows:

(a) District Collector : Chairman

(b) Joint Collector : Vice-Chairman

(c) *Project Officer, ITDA concerned. : Member

(d) Superintendent of Police: Member

(e) District Panchayat Officer : Member

(f) Regional Transport Officer: Member

(g) Dy. Director, Ground Water Dept. : Member

(h) Executive Engineer, Irrigation/River Conservator. : Member

(i) Executive Engineer, Rural Water Supply : Member

(j) Environmental Engineer, Andhra Pradesh State Pollution
Control Board. Member

(k) Assistant Director of Mines & Geology concerned: Member

() Deputy Director of Mines & Geology concerned. : Member-
Convener

(m) Representative from M/s Andhra Pradesh Mineral
Development Corporation Limited : Member

(n) Any other invitees as suggested by the Chairman

*In case of sand reaches falling partly or fully in Scheduled Areas.
The Member-Convener shall convene the District Level Sand

Committee (DLSC) meetings frequently to ensure sand availability
in the District.

(iii) The Deputy Director of Mines & Geology concerned shall identify the

potential sand bearing areas on regular basis and place proposals
for extraction before District Level Sand Committee.

(iv) The Chairman, District Level Sand Committee shall order for joint

inspection of identified sand bearing areas and obtain reports from
the following:

(a)The Revenue Department shall demarcate the specified sand
bearing area, where Sand is feasible for extraction, as per the
geo-coordinates recorded along with two permanent references
points and furnish the sketch.

(b)The Ground Water Dept. shall issue the feasibility report under
Water, Land and Tree Rules, 2004 or any subsequent rules/
amendments to be issued by the Govt. from time to time, record
the geo-coordinates of the specified sand bearing area as
marked on ground by the Revenue Dept., with two permanent
reference points along with specific recommendations on the
thickness and mode of sand extraction.

(c) The Executive Engineer/River Conservator shall issue clearance
for the specified sand bearing areas with Geo-coordinates along
with details of the ramps.

(d)The Assistant Director of Mines & Geology concerned shall arrive
at the quantity of sand feasible to be extracted basing on the
Ground Water Department'’s feasibility report.
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(e) Representative from M/s Andhra Pradesh Mineral Development
Corporation Limited shall accompany the team during the joint
inspection to plan the subsequent operations.

(v) The Collector & Chairman, District Level Sand Committee shall
finalize the specified sand bearing areas based on Joint Inspection
report and order the Deputy Director of Mines & Geology to obtain
Approved Mining Plan, Environmental Clearance, Consent for
Establishment and Consent for Operation from the competent
authorities in the name of District Collector.

(vi) After obtaining Statutory Clearances, District Collector shall entrust
the work to M/s APMDC Ltd. and M/s APMDC Ltd.shall start
extraction from the specified sand bearing area.

(c) Extraction of sand from specified sand bearing areas:

M/s.Andhra Pradesh Mineral Development Corporation Ltd. shall:

(i) Extract sand by engaging a raising contractor from the specified
sand bearing area to an approved stock yard. The raising
contractor will be selected through a competitive reverse bidding
process.

(ii) Ensure the extraction of sand shall be as per the approved
mining plan, Environment Clearance & CFE/CFO.

(iii) Ensure that the extracted sand shall be moved to specified
stock yards along with the Trip sheet in Form-S1.

(iv) Establish CCTV cameras for monitoring of sand operations and
vehicular movement.

(d)Disposal of sand from specified Stockyards:

M/s. Andhra Pradesh Mineral Development Corporation Ltd. shall:

(i) Collect sale price and other applicable taxes and charges from
the purchaser of Sand and credit the same to the Government
Treasury account through the online system and issue Sand
Sale Booking order in Form- S2 to the customer.

(ii) Load the sand as per the approved capacity of the vehicle
through weighment. In case of exigency, volume based loading
is permitted for only a limited period.

(iii) Issue Sand Waybill in Form -S3to the vehicle driver prior to
dispatch of sand from the stockyard

(iv) Maintain daily production and dispatch register and statutory
returns/clearances prescribed under various statutes

(v) Furnish a sand reach area-wise monthly and yearly returns
statement in Form -S4and Form -S5on the quantity of sand
excavated and transported to specified stockyard(s) as well as
sand dispatched from the specified stockyard to the end
customers.

(vi) Establish weighbridges and CCTV cameras to monitor sand
operations and vehicular movement
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(vii) Put in place a system for real time tracking of sand carrying
vehicles with GPS devices till the sand is delivered to the end
consumer.

(e)Regulation of sand transportation in IV, V and above order streams/ Rivers:

(i) The sand extracted from IV, V and above order Streams/Rivers
shall be utilized anywhere within the State.

(i) The District Collector shall put in place a proper administrative
mechanism for enforcement of extraction and transportation of
sand by constituting Mandal level teams

(iii) Sand used in the weaker section housing programme shall be
exempted from any fee on a certificate issued by the District
Collector or any officer authorized by District Collector.

(iv) The period of extraction shall be One (1) year from the date of
Consent for Operation (CFO) or exhaustion of permitted quantity
whichever is earlier.

(v) The DLSC shall review the status of Sand quarry at least thirty (30)
days before the date of expiry of CFO or exhaustion of permitted
quantity and order for joint inspection to explore continuation of
extraction.

(a) If the specified sand bearing area is feasible for sand extraction,
the Chairman-DLSC shall call for Approved Mining Plan, EC, CFE
&CFO and approve for continuation of extraction upon receipt of
statutory clearances.

(b)If the specified sand bearing area is not feasible for sand
extraction, the Chairman-DLSC shall order for stoppage of sand
extraction for a specified period

(f) Constitution of State Level Committee (SLC):

O] The State Level Committee shall consists of the following Officers:

State Level Committee
Chief Secretary Chairman
Director General of Police Member
Secretary, Mines, III & Com. Dept Member
Secretary, Revenue Dept. Member
Secretary, PR & RD Dept.. Member
Secretary, Water Resource Dept. Member
VC&MD, M/s APMDC Ltd Member
Commissioner, Rural Development Member
Commissioner, Transport Dept. Member
Member-Secretary, APPCB Member
Director, Ground Water Dept. Member

Page 5 of 20



66

Engineer-in-Chief, Irrigation Dept. Member

Director of Mines & Geology Member - Secretary

And any invitees as suggested by the
Chairman

(i)  The State Level Committee shall meet periodically to take up review
of the performance of Sand extraction in the state, examine the
matters referred by District Level Sand Committee for review of any
statutory provisions and issue necessary guidelines for proper
implementation of the Rules.

(g) Complaint Redressal Mechanism:

A complaint Redressal mechanism is established to redress the
grievances/complaints made by any citizen/NGOs in an effective and
time bound manner:

(i) Complaint Redressal Committee comprises of the following:

(a) Collector and District Magistrate concerned —Chairman.
(b) Superintendent of Police of concerned District -Member.
(c) Deputy Director of Mines and Geology concerned-Member -
Convener.
(ii) Enquiry Team comprises of:

(a) Revenue Divisional Officer concerned.
(b)  Deputy Superintendent of Police concerned.
(c) Assistant Director of Mines and Geology concerned.

(iii) The procedure of the Complaint Redressal Committee (CRC) is as
follows:

(a)Any person/Non-Governmental Organization/party may file a
complaint regarding illegal sand mining, illegal transportation
and illegal stocking to the Collector and District Magistrate with
material evidence either through online or otherwise. Each such
complaint will be uniquely numbered.

(b)On receipt of such complaint, the Collector and District
Magistrate, shall forward the complaint to the enquiry team to
conduct enquiry by duly causing inspection by calling the
complainant and the other party if any, and submit enquiry
report within thirty (30) days from the date of receipt of
complaint.

(c)On receipt of enquiry report, the Complaint Redressal

Committee shall take the decision on the report of the Enquiry
team and pass speaking orders within fifteen (15) days.
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(d)If aggrieved by the orders passed by the complaint redressal
committee, the complainant may prefer an appeal before the
State Level Redressal Committee comprising of :

(i) Prl. Secretary/Secretary Mines, Industries & Commerce
Department - Chairman

(ii) Additional Director General (Law and order) of Police -
Member

(iii) Director of Mines & Geology — Member - Convener

The State Level Redressal Committee after due
consideration shall dispose the appeal and pass speaking
orders within thirty (30) days from the date of filing of
appeal.

De-Siltation of Dams/Reservoirs/Barrages/Large Tanks:

The Irrigation Department shall take-up de-siltation of Dams, Reservoirs,
Barrages and large tanks directly or by allotting the work to M/s APMDC Ltd.
(a) De-siltation of sand by Irrigation Department

(i) The Executive Engineer, Irrigation Department shall define and
demarcate the area to be de-silted with Geo-coordinates for the
purpose.

(ii) There shall be joint inspection of the demarcated area by the
Assistant Director of Mines & Geology concerned, Executive
Engineer, Irrigation Department and nominee of M/s. Andhra
Pradesh Mineral Development Corporation Ltd. to ensure that the
demarcated area to be de-silted by Irrigation Department shall not
overlap with any of the area(s) already under de-siltation or likely to
be de-silted by M/s. Andhra Pradesh Mineral Development
Corporation Limited.

(iii) The Executive Engineer, Irrigation Department shall quantify the
sand likely to be sourced by de-silting process.

(iv) The Irrigation Department shall put in place a suitable
administrative mechanism, as per the rules, at the field level to
efficiently supervise the de-siltation process, for monitoring of
dispatched sand and also to prevent any misuse of sand sourced
from de-siltation.

(v) The sand available after desilting should be handed over to M/s
APMDC Ltd. for transporting to stockyards in Form S1 for supply to
Government works and public use as per the procedures laid down
by M/s APMDC Ltd.

(b) De-siltation of Sand in Irrigation Projects by M/s APMDC Ltd.

In case of handing over the areas to M/s APMDC Ltd., M/s APMDC
Ltd. shall undertake the de-siltation work by following the norms.
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(c) Disposal of sand sourced from Irrigation Projects from Stockyards

M/s APMDC Ltd shall dispose the sand from the specified stockyards
as per the procedure laid down in the sub-rule 1(d) of Rule 9-B.
(3) De-casting sand from Patta lands:

(a) De-casting in patta lands falling within River bed:

(i) The pattadar shall apply to the District Collector along with copy of
pattadar pass book and Title deed book and location of the land on
village map.

(ii) District Collector shall forward the application to the Asst. Director of
Mines & Geology(ADMG) concerned and the ADMG shall take up joint
inspection of the patta land with the following:

(@) Tahsildar shall identify the patta land, possessor/ occupier and
furnish attested sketch demarcating the area. The boundaries
will then be fixed on ground.

(b) The project officer/nominee of M/s APMDC Ltd. shall also be
part of joint inspection team for the patta land where the
pattadar is giving willingness/consent for de-casting sand to
M/s APMDCLtd.

(c) Mandal Agriculture Officer shall assess the thickness of the
sand to be removed to make the land fit for agriculture.

(d)The Ground Water Dept. shall record the geo coordinates of
the pattaland as per boundaries fixed by the Tahsildar and give
feasibility report.

(e) Executive Engineer, Irrigation Dept., concerned shall issue
clearance for de-casting of patta lands and the location of
patta land with reference to river course/bed along with the
ramp points.

(f) Assistant Director of Mines & Geology shall stipulate the period
of de-casting and assess the feasible quantity of sand to be
de-casted.

(iii) After receipt of joint inspection report, the Deputy Director of Mines &
Geology concerned shall place the proposals for de-casting sand before
the District Level Sand Committee.

(iv) The District Level Sand Committee (DLSC) shall examine the proposals
on de-casting sand from patta lands and accord its approval duly
imposing the conditions as deemed fit.

(v) After receipt of orders from the District Level Sand Committee (DLSC),
District Collector shall issue necessary permission to the Deputy
Director of Mines & Geology to obtain necessary statutory clearances
from the competent authorities in the name of District Collector.

(vi) Upon receipt of the statutory clearances, the District Collector shall
entrust the work to M/s APMDC Ltd. for de-casting.

(vii)M/s. Andhra Pradesh Mineral Development Corporation Limited shall
enter into an agreement with the pattadar as per mutually agreed
terms and conditions to undertake de-casting of sand from patta lands
and for payment of beneficiary amount to the pattadars.

(viii)The Pattadar will be paid a beneficiary amount as fixed by the
Government.
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(ix) M/s APMDC Ltd. shall appoint a raising contractor under competitive
reverse bidding process.

(x) The sand so de-casted shall be moved to stockyards managed by M/s.
APMDC Ltd. for subsequent disposal to end consumers as per the
procedure laid down in sub-rule 1(d) of Rule 9-B above.

(b) De-casting in patta lands falling outside River bed and sand casted due to
Marine sea transgression & regression

(i) The pattadar shall apply to the District Collector along with copy of
pattadar pass book and Title deed book and location of the land on
village map.

(ii) District Collector shall forward the application to the Asst. Director of
Mines & Geology(ADMG) concerned

(iii) The ADMG along with the concerned officials, as per the procedure laid
down in sub-rule 3 (a)(ii) of Rule 9-B, shall take up joint inspection of
the patta lands and submit the joint inspection report to DLSC.

(iv) After receipt of joint inspection report, the Deputy Director of Mines &
Geology concerned shall place the proposals for de-casting sand before
the District Level Sand Committee.

(v) The District Level Sand Committee (DLSC) shall examine the proposals
on de-casting sand from patta lands and accord its approval duly
imposing the conditions as deemed fit.

(vi) The District Collector shall entrust the work to M/s APMDC Ltd. for de-
casting and disposal of the sand.

(vii)M/s. Andhra Pradesh Mineral Development Corporation Limited shall
enter into an agreement with the pattadar as per mutually agreed
terms and conditions to undertake de-casting of sand from patta lands
and for payment of beneficiary amount to the pattadars.

(viii)The pattadar will be paid a beneficiary amount as fixed by the
Government.

(ix) Depending upon the extent of patta land or quantity of sand to be de-
casted, the Andhra Pradesh Mineral Development Corporation shall
appoint a raising contractor under competitive bidding process.

(x) The sand so de-casted shall be moved to stockyards managed by the
Andhra Pradesh Mineral Development Corporation for subsequent
disposal to end consumers as per the procedure laid down in sub-rule
1(d) of Rule 9-B above.

(xi) Any contravention of conditions for de-casting by the pattadar, the
Chairman, DLSC may order for collection of:

(a) Rs.1,00,000/- or Rs.500/- per TON whichever is higher as
penalty on de-casting sand beyond the specified extent or in
excess of permitted depth.

(b) Repeated violations will result in cancellation of permission

(xii) To prevent indiscriminate removal of sand from patta lands abutting
the Riverbed, more rigorous vigilance and inspections shall be taken
up.

(4) Fixation/Revision of Sale price of Sand:

(a)The sand shall be disposed to the end consumer from the specified
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stockyards at a sale price as fixed by the Government plus
transportation charges and other applicable taxes and charges.

(b)Sale price of sand per ton shall be reviewed and revised by the State
Government as and when necessary.
Incidental charges:

M/s APMDC Ltd. may, with the prior approval of the Government,
collect incidental charges additionally towards maintenance of village link
roads and service charges for stockyard maintenance.

Apportionment of Seigniorage Fee to Zilla Parishad General Funds:

100% Seigniorage Fee shall be remitted to the General Funds under
the Head of Account of Zilla Parishad concerned. The same shall be
apportioned in the ratio of 25:50:25 among Zilla Parishad, Mandal Parishad
and Gram Panchayat respectively.

Contribution to DMF:

The Director of Mines & Geology shall issue apportionment orders to
the districts.
Contribution to MERIT:

The Director of Mines & Geology shall issue apportionment orders to
the MERIT.
Remittance of sale proceeds of the Sand:

The sale proceeds of the sand shall be remitted to the Government as
per the procedure laid down by the Finance Department.

Release of operating expenditure to M/s APMDC Ltd.:

The operating costs, administrative charges and Service charges
incurred by M/s APMDC Ltd, shall be reimbursed by the Government and will
be released by Director of Mines &Geology, Ibrahimpatnam periodically to
M/s APMDC Ltd.

(11) Sand extraction in Scheduled areas:

(a)

(b)

Excavation and transportation of Sand to the designated stockyards from
Sand bearing areas located partially/fully in Scheduled Areas shall be
done by forming Tribal Societies as per the Panchayats Extension to
Scheduled Areas (PESA) Rules, 2011 or any rules/amendments made
there under with Technical and Administrative support from M/s APMDC
Ltd. under the direct supervision and control of the Agency
Magistrate/District Collector concerned. M/s APMDC Ltd. shall dispose the
sand from the stockyards by following the norms as per sub-rule 1 (d) of
Rule 9-B.

Operational guidelines shall be issued by the District Collector from time
to time.
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Registration of Vehicles/carriers/lorries for Sand Transportation:

All the vehicles/carriers/lorries involved in sand transportation shall be
registered online with M/s. APMDC Ltd. / Director of Mines & Geology for
detection from other vehicles transporting sand through un-authorized
sources. All Sand carrying vehicles shall have to be equipped with AIS 140
GPS devices.

Prohibition of sand quarrying within Safety zones

Excavation and transportation of sand is prohibited within the safety
zones of 500 meters, or as prescribed by the concerned Departments, from
the Groundwater structures, road & railway bridges, railway lines and cross
drainage structures, National and state highways etc. The concerned
Departments shall protect the structures by displaying Boards near the
prohibited structures. The officers shall be nominated by the concerned
Heads of the Departments to exercise the powers mentioned in the sub-rule
16 of Rule 9-B to prevent unauthorized sand quarrying in prohibited areas.
Prohibition of stocking of sand

No person, unless permitted by the Government, is allowed to stock
the sand beyond the stated requirement in its application made online and
shall not sell nor involve in any re-sale of sand. The applicant at all times
would be obliged to utilize the sand only for the purpose stated in the
application.

Ban on sand transportation across the border:

Transportation of sand beyond the borders of the state is prohibited.
Offences and Penalties:

The following penal provisions are applicable against the persons who
involved in sale/illegal extraction/un-authorized excavation of sand in
prohibited areas, trading and selling of sand, charging beyond cost of
transportation and excavation, transporting sand without GPS devices, use or
usage of machinery and vehicles in wun-authorized excavation and
transportation of sand to other States.

(a)In the case of the vehicles engaged in illegal/ un-authorized

excavation in the prohibited areas (i.e. within 500 meters from
the Ground water structures, Bridges, Dams, Railway lines and
cross drainage structures etc.), transportation of sand outside
the State and found transporting sand without valid Sand Way
bill issued by the Asst. Director of Mines & Geology concerned,
shall be penalized as follows:

Vehicle Type First time (In Rs.) Second time (In Rs.)
Tractor Upto 10,000/~ Rs. 10,001 to 20,000/-
Lorry fitted with
upto 10 tires Upto 25,000/- Rs. 25,001/ to -50,000/-
capacity
L;’g'g(/(‘;'t;gdti"rvétsh Upto 50,000/ | Rs. 50,001/~ to 1,00,000/-
Machinery Upto 50,000/- Rs. 50,001/- to 1,00,000/-
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(b) Any vehicle transporting sand, if found, carrying sand in excess of
the quantity specified in the Sand Way bill OR in excess of
quantity permitted by the Transport Dept., penalty shall be levied
on such excess quantity @ Rs.2000/- per MT.

(c) Any vehicle transporting sand, if found, without installing GPS
devices, shall be considered as illegal transportation of sand and
the penalty shall be levied on the total quantity of sand available
in the truck @ Rs.2000/- per ton.

(d)Whenever any person extracts sand or has extracted sand in the
areas other than those notified for lawful excavation, the officer
authorized under sub-rule 16(f) of Rule 9-B shall assess such
quantity of sand and levy and collect@ Rs.2,000/-per ton of sand
or Rs.2.00 lakhs, whichever is higher, as penalty.

(e)If any stock of sand beyond a person’s reasonable requirement is
stocked / hoarded / black marketed / sold, it shall be seized by
the officer authorized under sub-rule 16(f) of Rule 9-B. The
person shall be penalized as per sub-rule 16(d) of Rule 9-B.

(f) Officers authorized to levy, collect penalties and seizure of
vehicles from the persons involved in illegal mining / stocking /
hoarding / selling / black marketing in the State authorized
under these rules are as follows:

) District Collector(Concerned)

(i) Joint Collector(Concerned)

(iii)  Superintendent of Police(Concerned)

(iv) Additional Superintendent of Police/OSD(Concerned)
(v)  Sub-Collector/ Revenue Divisional Officer (Concerned).
(vi) Tahsildar (Concerned) Mandal.

(vii) Sub-Divisional Police Officer (Concerned).

(viii) Station House Officer (Concerned).

(ix) District/Divisional Panchayat Officer

(x) Deputy Director of Mines and Geology (Concerned)
(xi)  Asst. Director of Mines & Geology (Concerned).

(xii)  Any other officer nominated by Dist. Collector (Concerned)

(g) The vehicle/machinery, found involved in any violation more than two
times, such vehicle/machinery along with sand shall be seized by
officers authorized in sub-rule 16 (f)of Rule 9-B duly following the
procedure as under:

(i) Issue show cause notice to the person/owner from whom the
vehicle/machinery is seized.

(ii) Immediately take steps by preparing seizure report and
produce the vehicle/machinery before the Competent Court to
enable the person/owner from whom the vehicle/machinery is
seized to file an application under Section 451 of Criminal
Procedure Code (Cr.P.C) for release of vehicle/machinery.
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(iii) In  the alternative, the person/owner from whom
vehicle/machinery is to be seized shall be permitted to submit
explanation to the show cause notice along with an application
to the authorized officer seeking release of vehicle/machinery.

(iv) Upon receipt of explanation to the show cause notice and the
application for release of vehicle/machinery, the authorized
officer shall consider the application and pass appropriate
orders in accordance with law, within a period of two weeks
there from, on production of security of Rs.25,000/- in case of
tractor;Rs.1,00,000/- in case of vehicle upto 10 tonnes
capacity; Rs.1,50,000/- in case of vehicle above 10 tonnes
capacity and Rs.2,00,000/- for any machinery, in the form of
Demand Draft drawn in favour of the authorized officer along
with an affidavit/undertaking to produce the seized
vehicle/machinery as and when required.

(v) The fine paid as per the orders of Competent Court; the
security furnished as per clause (iv)above shall be deposited in
the head of account ‘0853- 102-81-other receipts’ and the
original challan shall be sent to the Asst. Director of Mines &
Geology concerned.

(h) Disposal of seized sand illegally stored:

(i) The Tahsildar (or) the officers nominated by Tahsildar at
Mandal Level; Sub-Collector/Revenue Divisional Officer (or) the
officers nominated by the Sub-Collector/Revenue Divisional
Officerat Divisional Level; the Joint Collector/the District
Collector (or) the Officers nominated by the Joint Collector/the
District Collector at District Level shall seize illegal sand stocks.

(ii) Such seized sand shall be disposed by concerned Tahsildar/Sub
Collector/RDO or any officer nominated by District Collector
with the approval of the District Collector & Chairman of the
District Level Sand Committee (DLSC)at the sale price as
adopted and sale proceeds shall be remitted to the Government
treasury.

(iii) The Sand Way bill for the seized sand shall be issued by the
Asst. Director of Mines & Geology concerned in Form-S3.

(i) M/s Andhra Pradesh Mineral Development Corporation Ltd. being the
agent, shall be penalized for any extraction of sand beyond the
specified area beyond the specified thickness and for any other
violations by levying penalty of Rs.1,00,000/- or Rs.500/- per TON of
sand quarried beyond the specified limits or in excess of thickness
stipulated, whichever is higher.

(17) Appeals and Revisions:

(a)In case of I, II & III order (notified over exploited) streams:

(i) Any person aggrieved by an order passed by the Authority at
mandal level may prefer the appeal before the Joint Collector
within fifteen (15) days from the date of receipt of such order.
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(ii) Any person aggrieved by an order of the Joint Collector may
prefer revision before the District Collector within fifteen (15)
days from the date of receipt of such order.

(b)In case of IV, V (non-notified) and above order streams/rivers:

Against any order passed by the Chairman, DLSC, Deputy Director of
Mines & Geology or Asst. Director of Mines & Geology, the aggrieved
person may prefer a revision to the Government within thirty (30) days
from the date of receipt of such order.

(18) Powers to issue Orders/Clarifications/Guidelines:

The Government shall be the sole Authority to issue clarifications,
exemptions, guidelines or relaxation orders from time to time, in
implementation of these rules.

(19) Applicability of General Provisions:

The General provisions of Minor Mineral Concession Rules, 1966 or any
subsequent rules/amendments to be issued by Government or the orders,
guidelines, clarifications issued by Government in this regard from time to
time shall apply to any situation, which is not expressly stated herein.”

(Encl: Annexures Form - S1 to Form - S5)

(BY ORDER IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

K. RAMGOPAL
SECRETARY TO GOVERNMENT (MINES)
To
All the District Collectors in the State of A.P.
The Director of Mines & Geology, A.P, Hyderabad.
The Vice Chairman & Managing Director, APMDC Ltd.
Copy to:
All the District Treasury Officers in the State of A.P.
The Director, Treasuries & Accounts, A.P., Vijayawada.
The Pay and Accounts Officer, Vijayawada.
The Accountant General of Andhra Pradesh, Vijayawada.
The P.S. to Hon'ble Deputy Chief Minister for Revenue
The P.S. to Hon’ble Minister for PR & RD and Mines & Geology
The P.S. to Hon’ble Minister for Water Resources (Irrigation)
The P.S. to Hon’ble Minister for Finance & Planning
The P.S. to Hon’ble Minister for Home
The P.S. to Hon’ble Minister for Housing
The P.S. to Secy. (Mines)
The Law (H) Department.
The Finance (FMU-REV-I&C) Department
Sf/Sc (File No: INC0O1-MGOPOLI/18/2019.M.1I) (Com. No. 910066)

//FORWARDED :: BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH

FORM - S1

Sand Trip sheet from Sand bearing area/ De-silted area/Patta

land to Stockyard
[See Rule 9B(1)(c)(iii) &9B(2)(a)(v) of APMMC Rules, 1966]

Sand Reach code:

b NS

ul

Trip No:

Date and time of issue
Vehicle No. :
Quantity under transportation : Cu.Mt.

Name of the Raising Contractor:

Description of specified sand bearing area/Desilted area/Patta land :
a) Name of the area

b) Village

¢) Mandal

Location ofspecified Stockyard

a. Survey No.

b. Village

c. Mandal

Date and time of receipt at
Stockyard

Signature of the Receiving authority at
Stockyard Signature of the Issuing Authority at

Note:
1.
2.
3.

4,

Sand Reach

Overwriting in any form in the Trip sheet makes it invalid.

The Trip sheet shall be issued in duplicate

The driver shall carry the issued original Trip sheet and handover it to the
authorized person of the allottee at the designated stockyard.

The tractor driver shall produce the Trip sheet to any authorized authority
for checking purpose
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GOVERNMENT OF ANDHRA PRADESH

Order Receipt

[See Rule 9B(1)(d)(i)& 9B (2)(a)(vii) of APMMC Rules, 1966]

GSTIN:

Order No.

Order date:

Valid upto:

Customer name

Customer Mobile

Customer GSTIN

Delivery Address

Vehicle No:

Chasis No:

Ordered Sand Quantity

/ CBM

/TON

Sand Price:

CGST (2.50 %)

SGST (2.50 %)

Amount Paid (Rs)

Stockyard Name

Stockyard Address

Stockyard Contact
Details

Project Officer Contact
Details

@ AP Mineral Development Corporation charges (if any as approved by

the Government)

GSTIN:

Service Charge (Rs.5/
CBM)

Road Damage charges

CGST (9%)

SGST (9%)

Amount paid (Rs.)
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GOVERNMENT OF ANDHRA PRADESH

FORM - S3 SoaE s
Sand Way bill from Stockyard to End
user
[See Rules 9B(1)(d)(iii), 9B(2)(a)(vii)& 9B(16)(h)(iii) of APMMC Rules, 1966]

Way Bill No. District Code
1. Name of the Mineral: ORDINARY SAND

2. Customer name:

3. Customer contact number:

4. Delivery address:

5. Sand Booking Order ID & Date:

6. Order quantity: __ cbm / _ Tons

7. Order amount paid:

8. Stockyard address:

9. Stockyard person contact number

10. Loaded quantity: _ cbm / __Tons
11. Vehicle Registration No:

12. Driver name:

13. Driver Contact No.:

14. valid Till:
15. QR Code:
Signature of the ADMG Concerned Signature of the Issuing Authority
Note:
1. Overwriting in any form in the way bills makes it invalid.
2. The Way bill shall be issued in duplicate
3. The driver shall carry the issued original Way bill
4., The Vehicle driver shall produce the Way bill to any authorized authority for

checking purpose
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P2

GOVERNMENT OF ANDHRA PRADESH

FORM - S4
Sand Way bill from De-Silted area to End user
[See Rule 9B(2)(a)(vii)of APMMC Rules, 1966]

Way Bill No. District Code

.Name of the Mineral: ORDINARY SAND
. Customer name:
. Customer contact number:
. Delivery address:
. Sand Booking Order ID & Date:
.Order quantity: __ cbm/__Tons
. Order amount paid:
. De-silted area details:
a) Name of the area
b) Village
€) Mandal
d) Extent in Ha.
€) Area code
9. Details of Custodian of De-silted area

oONOOUP, WNHF

a) Name
b) Contact number
c) Address
10. Loaded quantity: __ cbm / __Tons

11. Vehicle Registration No:
12. Driver name:
13. Driver Contact No.:

14. Valid Till:
15. QR Code:
Signature of the ADMG Concerned Signature of the Issuing Authority
Note:
1. Overwriting in any form in the way bills makes it invalid.
2. The Way bill shall be issued in duplicate
3. The driver shall carry the issued original Way bill
4. The Vehicle driver shall produce the Way bill to any authorized authority for

checking purpose

Page 18 of 20



FORM - S4
Monthly Statement of extraction and disposal of Sand
[See Rules 9B(1)(d)(v) of APMMC Rules, 1966]

78

GOVERNMENT OF ANDHRA PRADESH

75

Form S7-A
S.No | Date | Production | Production | Dispatch | Dispatch Balance
Cumulative | to Cumulative
Stockyard
Form S7-B
S.No | Date | Production | Production | Dispatch to | Dispatch Balance
Cumulative | Destination | Cumulative

Signature of the Authorized Signatory
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74

GOVERNMENT OF ANDHRA PRADESH

FORM - S5

Yearly Statement of extraction and disposal of Sand
[See Rules9B (1)(d)(v) of APMMC Rules, 1966]

Form S8-A
S.No | Month | Production | Production | Dispatch | Dispatch Balance
Cumulative | to Cumulative
Stockyard
Form S8-B
S.No | Month | Production | Production | Dispatch to | Dispatch Balance
Cumulative | Destination | Cumulative

Signature of the Authorized Signatory
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GOVERNMENT OF ANDRHA PRADESH
DEPARTMENT (7F5(IINES & GEOLOGY

From

G. Venkateswarulu, M. Sc.,

Asst. Director of Mines & Geology,
Chittoor.

To
The Director of Mines & Geology,
Ibrhimpatnam, Krishna Dt.

Letter No. 2940/Sand/2019 , Dated: 03.09.2019.

Sir,
Sub:-  Sand — Office of the Asst. Director of Mines and Geology, Chittoor -
and Approval of three sand reaches - Information Submitted — Reg.

[dentification

Ref:- Govt. Memo.No.3066/M-11(1)/2016-17, Dt:08.07.2019.
Note approval of the District Collector and Magistrate, Chittoor dated:

31.08.2019.

o —

k% % ok K

I invite kind attention to the subject and references cited and submit that vide reference
1" cited the Government of A.P., has directed the District authorities to take steps to identify
new Sand reaches & De-silting points on war footing basis to bridge the shortfall of the sand
the Collector & District Magistrate, Chittoor has
directed to conduct a joint inspection with line departments i.e. Ground Water, Irrigation, RWS

demand-supply in the state. Subsequently,

and Mines & Geology Departments for identification of new sand reaches in the District.

In this connection,
Departments have been conducted joint i
months and identified the following reac
Chittoor. All these three sand reaches are belo

hes in the jurisdiction of Asst. Director of Mines &
w 3™ order and bghasv 3" order streams

it is submitted that this office Technical staff along with line
nspection on various dates during the July & August

{

Geology,
only. Further it is submitted that the
reaches in this office jurisdiction for excavation of sand as detailed below.

Collector and District Magistrate has approved three sand

" sl. | Name of the reach & Geo Extent in Hect ‘
. . . Remarks
No | Location co-ordinates & Qty. in CBM
' Nandanoor Reachin | 131532.50N | 79 09 20.36E All the line
0l | Nandanoor Vg., 13154443N | 79091491 E | 4.870 Hect. Departments have
| G.D.Nellore 131542.74N | 7909 1131 E | (48,700 M) given feasibility
Mandal. 131530.75N | 7909 16.76 E for excavation of sand.
1
. 3 133629.09N | 7933 56.55E All the line
| 0 P;;‘;ﬁﬁgi‘l’;aiegm 133627.49N | 7933 56.68 E | 4.110 Hect. Departments have ~ |
| 1Ye ® in Mandal g | 133635.65N | 7934 18.03 E | (41,100 M) given feasibility
‘ P : 133638.02N | 793417.60 E for excavation of sand. |
‘1 i ]1’3 %% 1121%1:1 7952 04.78 E All the line
| Surutpalli Reach in | 132007.03 N 19515582 E Dgp:utm‘cmjﬁ .h:”‘\'e
S T ﬂ 7951 49.16 & | 4.709 Hect. given teasibility
03| Swutpalli (Vg), | 13200466 N | 7551 c1 3¢5 | (47.090 M) | for excavati F sand
“ | Nagalapuram (M) 1320 08.80 N 360E 47, ) or excavation of sand.
. 1320 09.70 N 79515721 E ‘
- ' 7952 04.89 E J

This is submitted for favour of information and taking further necessary act

matter.

Yours taithfully, e— 17—
_TLZ‘}—LWVL:L o

Asst. Director of Mines & Geology,

jon in the

% Chittoor
Copy submitted to the Dy. Director of Mines & Geology, Chittoor for favour of information.

'l
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